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taken place in the last ten years,
changes have taken place during the
last two years, during the last three
years or one year or whatever it may
be, according to the necessities.

The main point is the responsibility
of Government to Parliament. So
long as Government is responsible to
Parliament, these functional organi-
sations cannet be criticised, sugges-
uons can be made about them in the
nght of experience which might come
to the knowledge of Members or any
lapses or any prospects of better
functioning that Members may gee
by their own knowledge or their own
experience.

I yield to none in my regard for
Shri U. C. Patnaik for the persistence
with which he has put forward this
idea and also for the occasion that
he has given to Parliament to discuss
these matters which are somewhat
different from the other matters we
are nowadays discussing in connection
with Defence.

So, I am glad to have this opportu-
nity of talking about this. I want to
assure the House that the Defence
Organisation and its functiona]l bodies
are satisfactory in character. They
provide for team spirit. They do not
take away from the responsibility of
the Service Chief and Chief officers.

The idea that the access to the
Defence Minister should be not only
of the Chiefs of Staff but that of
the PSO’s can only be a matter of
normal adjustment depending on how
things work out, because, after all,
the Chiefs are Chiefs of the Services,
and in the kind of hier-archial struc-
ture, discipline has to be maintained.
But I have found no difficulty in their

‘access to me or my access to them.
In a democratic Government, especial-
ly in a parliamentary system of gov-
ernment, it is largely a matter of how
things work out. And the working
out, in my experience and in the
experience of my predecessors, has
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been satisfactory. It enables develop-
ment; it is flexible in its way, and as
1 said, in essence, it is what obtains
m UK. also.

Government wish to oppose this
resolution,
15 hrs.

Mr. Deputy-Speaker: There was an
amendment to this Resolution moved
by Shri Shree Narayan Das. He is
also absent. So, 1 shall have fo put
the amendment first and then the
Resolution.  (Interruptions).

Because the amendment has been
moved I have to put it to the House.
That cannot be withdrawn when the
Member is absent.

I will put the
question is:

For the original Resolution, sub-
stitute—

“This House is of opinion that

a Committee be appointed to con-

sider the necessity, desirability

and feasibility of establishing

Army, Navy, Air Force and Pro-

duction Councils together with an

overall Defence Council to co-

ordinate their activities.”

amendment. The

The motion was negatived.

Mr. Deputy-Speaker: Now the
question is:

“This House is of opinion that
Army, Navy, Air Force and Pro-
duction Councils be established
together with an overall Defence
Council to co-ordinate and control
their activities.”

The motion was negatived.

RESOLUTION RE: WITHDRAWAL
OF KASHMIR CASE FROM U.N.O.
Mr. Deputy-Speaker: Now, we take
up the next Resolution. Shri Tariq.
Shri A. M. Tariq (Jammu and Kash-
mir): Mr, Deputy-Speaker, I beg to
move:
“This House is of opinion that
on account of the failure of the
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United Nations Organisation to
call upon Pakistan to vacate ag-
gression in Kashmir, the Govern-
ment should withdraw its com-
plaint from the United Nations
Organisation as a measure of pro-
test.”

it o qo fanfew ": wwmw fedy
wfFy, g W Wegma d F
Y @ TaW A Wr g § S &
wgfaaq § a@ar afds § ok ™
Tiegae @1 wgfaad 59 § Y aE d
ff 78 @@ ™ FER F @Y AN
A A Y fRT R . . L

UF WAAG §€q : A9 HASAT
¥ afag

5t Wo Ho atfes
TWE AT@HT LW H @R @
qif & AT & A [ a9 S1F &
g &% |

ST TF FHAH AT FT AToqF
AT A A E fom 3 fr goam
W owE A fgraa A s ag
weawfas & 1w we oA s
¥ Y swaw qofesr 1 § Rfgww
o fegaer & g fgmmaa &
TG | § g wwwar g fF swam qofea
oF G s g fom 3 f5 fasy ag
% g fr ag g & = & 9
A F g F A #Ig 3 AfwA
foree fedt &=, 3% sfgrt swe
& 919 a8 TN o= & 5 o %
qFAM qAfgE F T FH HT qTeF
2@ A Fr aw A R R FE i &
wFaT qAfea ¥ §F el § gewr
¥ T w1 far | 6 FTH Y gewET
Roed @ @Ia N fF
forgeara € 7@ afew gfrar & it
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g 39 9T gH F Tawig g =1Ed
T F I FW A gEFAW qafedr w7
g ag ag & f vn & fRel F wpaTw
gafgsr & fod Qo sw fear
g /R =7 foear @ o

gl IF T AT FT AT §
SAEETET W W) g & @
W™ ¥ afFs § fF oo ¥ qgd
FrAR fegeam &1 feemm ar 1 fad
TR & 98 & Ag qEr Tag
g fr afet & fergeam ol sk
TR TR E T G THA
FTHE @ § AR FR AR fegeam
F a0 TG G FRS |

FATEATAT FRATE A TF JgOF
Id@1 4t Jmafasw F1 A ag JghE
qgh & AW ¥ ag 1T G FA F IIEA
T ff Fr e swAfal w1 R
faega 9T ol & fag ar ¥ f&
TaeE qaataat &1 g 3T g3AE
qEAZ F¢ qg TAAQT G AT FRAL
FfaEr a7 9 gW 99 fegamr € )
A ATATASH FT AT AT | gHA
AT FTHT T A3 F AT FTARY &
T I T | g O ghea &
FTIHI FT FTETAT HT FFATAT ATAATAL
FT A FRAR BT IF 517 AT JHAS
91 98 OF A7 qfeaw & gra § 4 ¥
FaTaE 39 a1q &1 1aTg § fw fogeam
F gF ¥ 9T TIW@ FAT T AR
o §fean w29 dgem Frn T 3 e
fF T oo agr wIE 8, gRAT FRHIT
F St &1 arq frar ag 3G @ik fF
FIHR F i@ /@ g AR
FTLHI FT T F19 § | FTRH. T FT AGAT
ASTEAl FT A9AT g1 & | Tg WHAT §
feaamer graaTdr #i} 39T aOF ¥ gART
§X T FEAT O | HTARY A I8
Afeew drr & Jar fareex fasr srER
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od | SR dga T #r g9 A
B ff FRAR F qaaqmEl #7139 I
# qmr 9=, 5T oy & e §
AT AT H GIATF FITHIT TF qELY
STE AT JEATAE I a1 FY TEE &
wgf faeex Lo w1 w9, gfaw ok
afagz &t fernag ¥ fawemn qer
o ag gifau f& wa & &
wstgd & A4 9 R A 1 71 Agar w0
G AT 1| IEF S FATEATAT
GEICOE FEEIGEE T IR CI - Cak 0 el
F A A CF AElE Wemd FRAR
g3 I AR 98 qET Te 9 &
faais 41 aR & 79 & fagars €
AR 39 TqF # fegeam #r Jwmad
A gura q1g fam ) R fegem #
99 3 ATIAT, WTHT Y, qgT A,
Fzfufeat &1 ag [ F fag | ag a8
IS 91 99 TH q<h q1 fgrgea @ r
frema a1 daam fawar o @T a1 4R
O W fogaw & ot I aw\
AT F, A WSS FoA, I FAR
¥ A § ffeq SaETAT™ Ag® A7
faeae e @ 8, faw gafag f&
I9 T Foaa ¥ Gfadz Jfeq samex
AT AgE gt F arn F1 fewwd
aq & | ag 98 gl 41 faaar qam
avrt A, faat &, fggal A, qaawal
3, fermaa &, 3few @@ aww afew
arr R faeex famr 4 1 faeex famr
F & woH.d AT AT FIHIET & aval
#gfea-fam A« s & fa ag
aglm st A qgdw |\ # 9 FgW
wgat 5 fegem &1 4R FR
FOH AEGEF @Y, feamEr o AR
guTeT AT | 39 a] 99 fggea
qHATH g1, A AR 9% fF g
g2z frar f Faraa < &1 4@
famma & 7§33, IR W 7RISR
T FT, 77 TS wwaw § fF W=
AW A S €9 999 g9 # §, g A
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T AT WWifF ag 99 T9 gan
qafas 4 | 3@ a9 &7 gewR A
g AT AgT AT | B Gaem gar WK
fegem ok oiffem @ m fgg-
' F @ F 7mal F faang |

39T a2 99 fF FWR F Ja@v
FAT F & 4 FTR 9 gHAT T B,
qifFea™ &1 IH F, FAAAT FAN
FIT & | AR A ARM $T FF AT FrAT
§ 1 g9 a1 @1 #d g wgr fan
wrar fr wwge feg ar qaewme &
FER T 549 F1 TR f6ar qraw §
SATEETSAT AL I qYT § A Al ¥,
FATAT A% FTHY, AR & afqwr o
aragAr | g1 dy A7 gaar g ¥
arn &1 & f agt 99 a9 fad A
&7 gF 78, g1 T, afew freat wv ofY
e fram AR fet & arefa
R 777 9 Mifagt F=mat aq) | gaa
ARG & F9 FIE T FifF 99 Ja7qq
g | 7g IO 97 gwrwa & | g fasraa
gafay & fF g9 ax &1 fadr s
F, % frar gfaara & 2K a7 fe
IvE & Tg guen A T, AR g
FT AT GHR BN A o aggdy
¥ fFar ag @F gFa § | WX 39
a@ feggeam & @@ ¥ @@ wEA,
AT T AR g a9} "o
faee sargRaTe AgE fogar w9
F g A UFT AV IFAA A9 gAT
& Fifgen gl afer Tawfadr et 1
sfe fas gafag fF g g & s
a1Ea €, g gftn § s FEw S
a1ed &, g g Y 1§ S qeETe
F ITLY I AZY AT AT, AT HFAH
gafgar &t g8 aw 1 AT AR He-
HEAT ATFA 9 FFAL fHAT | gEE
qEYR gAY TF fawmaa 3w Y awaw
wafesr # | ag fowmaa facge eafax
4, faege @} wewer ¥ 4 ®< 5g
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[ 7o arfes]

oY & g3, e qafear § JAwAl,
W FITal ox N feggeam F arfae
§ TF g A O § A g
g1 &, 99 g A1 a5t & Frfo
R wlR & 9w few @ o, fr AT
TR F § § FHCH gRAT F ga
AT | g zg et 99 a9
qEH A M w9
forar a1 1 f 99 L A @1 IR
g farra A 9% A IR
ag et 7 R q@ 99 HEe 9T S
T AR AEw 3w A
foraT & S Y TS & §Q | S
T, € ¥ owFAW Aafesr #
T [AER AR AAAFT TAER
el & "uw &Y qErfawd & |
qFATH AT H ¥F AT qrwal FT
AT ardt w1 q6ae fad fegeam 4
FETEY § s AT 91 | S|
# WM S@HL I AT AT HY
aE wwe @ a@fe § gfamr
FR X 9 Aaa 7, S wwaTE qafean
Ft 7 79 e ¥ fege F A
T ITE @ g, T&T B FHAT Figar
g

IJqTee WEET : UF fawe & fau
IR TR TR ATH FA | TR Tg AT
@ T e § fF 7 o 9= Fgw
AN AR A FET 1 A F ITH Jaog
fearT =TeaT § 5 qw A aw fad 83
g T AR A A A
TTRT & FATRT e fAE ¥ qHW

w wER A (BARYY) -
T TR I &Y e T faar g A

qga ATRAa g |

& o1q 3G fF AR 9 R AT @ A
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T ¥ R T waE (R WK @
&I | T o e & v Fetermm
T A & qGH @H g AT, T AT A
T a9 § W AL 9T qwAT | X 6
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A AT THHT IO Y9 & & AT
aTed & a1 ATIEr /AT

o o qo aifew : § Ay G
TMEAT | X 59 % feqar a9q F I
g?

IATEAR ERT : [T FAOG AS
fre 99 &

ﬂ}ﬂoq‘oa'lfw:ﬁ" Y fame
H e FGM

JqTeUE WEIRA : QY 6N &9 e
# e Ffew 1| w=gr Sifag, gy faee
& o g
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# &gl 1 @I AT | 99 aaa =fY qgrer-
ST AT ¥ T T ATy 49y ar
F TG FT gL ST 14T, foad a1
wifex & fF 9@ awa wwam qafeat
Y ¥ Y A [q% qrax qrfafeas
#Y 978 § T T 79« I @6
FY oY 1 g FTAC F g Ay Ay
FY T LN AT AR F | Afod I
amd g qeER @t fF g fead
fFrg s e 1S9 aw
v@ # A fafes § oF qEg A
gy o d fag, @ qF
IeE Y f waw qafegr § AR a
THIE N, AfFT A 9 T
TE §AT\ ST AT, WIS § g v
9g 7 ¥ g frerer gAY oY fF == AR
WS Ft | FfE wpaw qafear
ST 3@ 1 ATH g 6 el Fo
S =T K | ST AT T A AR
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TR TFATH qAfELT FY Y T § A

gt fyamr @it e a@d
w\|

T Frfer, T ATHER 7€ A 28R,
TFHET AR FL aced FT G147 F79 92 |
IS ST AR AT FFA qAfgar A
[T § A AAHT g TG fmar w5 AR
FIX AT qriwEaT A fRAT ar AT
F g 71 = afow & g fas
qiffFea & & 2 afer TR Tg
gree A sradrT #71 feamr iy 2

I ITAT, 99 gaTq feaa
qFATA OGN § J@r & a1 Ses
qgd q5F H T F AR 49X
ThEedt 9 WY TR F@ ¢ F g
gt fat | SR Faw @l i gara
T B § TS ATeAF TGN g | AW
JTAT, FHAL T A A AT ¥ qgT qTA
qgY fEEfqaT Fg @ g

They swear, priests and cowards.

afrs wF w1 an f R amgw
e Y § 7R F1as W | 5@ qEeR
W J@ gger aR FATEEE AW H
FHA fege™ ® o a5 ard #
T fFar smar & 5 gw g9 ®
st &, el o & A E )
I gva faeex e 7 @R TR
qH 1 TF @q fa@r o1 s sad
et #Y R fF g AT s s A g
T EA F A% | gAY ¥ E A IR
T fwar a1

IJAEqR WENRA:  H AR TG
T T i g 9 =R A sfees
&Y, W oF ¥ et & faers sy fF
T FHT & T oHT TRAATT Gl FA
TfRq | T ATTEE A AT AT |
@ a9 Y TR AfE § 9 T A A
afee et o & TR & g Q@
HEEHTST FT FEAATT 7 < |
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Shri Mahanty (Dhenkanal): We
cannot follow a single word of what
the' hon. Member says. Let him speak
in English, Sir, or in Hindi.

Mr. Deputy-Speaker: I cannot com-
pel him to speak in English; that is
for him to choose.

st Wo Fo afes: # 3@ aw@ w1
TaUE war § e qd & qud

TRl wAT 91fgq, 3fFT ardra a ardra

2, SUR! TART § LY AT ST G |

qEATZ TqH qH FTH a9 T GAAG

g

ofeT fage I ot & Y gaa
UFATH [Tl & g1 AT & oy
@A & qIE TART gEA @7 gway
T 6 (AT | Ot gawTe fearar war
THRATH AATGRT F1 a6 F fo Fai
FY AT AR T A1E TeAT A& FAY
aff & oo sfvg R @ g &
T & i fegea & @il #
Adsarg 39 a<k fearar = g fF o
wren 37 a9 @ & 9% fegem
FT FIET 9 T gaaT & | HaT &
F ar § ga A A, fergeam & At A,
AT qffeaE 7 91 a7 0 § I9e
A fFar, S9 wgasTSy &1 J9
qiiFeas & S @R & A A1 mfaat
¥ gl @ faar 1 few wwa
qafeET ¥ Fav fofar 7 st gy A<esl
v, fergeam AR oifaeam AT T
qHATH (T F MATEL § | 3
frg» S ot § & fe4s AR Qeue
¥ awQaT 83 qY Aqar gAT a<gRl
9 gH §T | swaw-gataar A faad
@ F fF gAR MIge FIAT T
§ ¥ FCIT B ATAAAGET TH
e AR 38 far Ao g
foarad & YR 9 §T a9 $F ¥, i
3 qiffeaT ¥ 99 AR F a9 ST
ft aifas 4 1 97 & yarfeas of
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[*ha g =f=)]
gRa-afedt ¥ 3 W oo
S & fF 37 qumm e § wwar-
qafgar w1 g9 , sFam-qafg § 59
qTFAT 1 g &, S wRAT-ateET A
AT FA F I § AR H fFer
g 39 @ #1 f& gw fegeam & @il
F, A FRAQG F FFAW-AaAfer
R F € IINIR G W& | A4 qTeT,
agT A, FHATH-A AT F HvaT qoH!
FI FA(G F AHA, IT FT ARG F AR
¥ 17 ¥ faquw wR frafm & ot
g W 8, S ! qTH W W qESAg
g frafm s ga€ gamg o

g gt 91 a3 I agE aE 91 @G E, -

g #9971 °§ g7 swAm-gafeRr
F g a | &\ faaae ¥ A7 qd
a1 @ & agt 9 g new o i &
g #19 a7 @ ¢ wFaTA-qatest
TG GAT g & | AT $H F fag arat
q3s f & 7 A4 feg §7 swam-
gafesr & oF -39 ¥R g
@A 7 | FH ¥ qME9L gH T AG
gF femmn sman & 5 swam-ataa
AT FHET FOTT AT AR §19 39T%
FOW | A 3EAq fergeam & A g
fegeam & qomaR, #fr go #WA q,
fogin swam-gafesr § 3@ F@ A
IFTGa # g WX WY T qEG-
et § @% awdl §oag Q@
=T g f6 w0 an ¥ g fegem
F1 arferdt 1 & | FETAT 9 I3, Q@Y
FAT AT TATIT & &7, 4T 59 g
forg a<g g aga &1 €19l I WE I]
@y &, fae fiiw = & avien &a
g faage o fraf & ar & &
GEAT FT @8 qIfEy AT AT §
zq ¥ wemar § gEea & g8 I W
q1d F7 =1gan g f wre< w1 A e
aEw Agr g, iR fegemw
&( , FTIAI FgegeaTa & @ | & w19 Y
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Taoorg fro ey wfer & ==
AHT B q6 frarm wmgar g, s
f& sEit - ‘emia ¥ (g wia A
frd & 1 97 & AT Bee wwia
YW q §E TAANGST § | I9 qATRE
¥ A€ I IW J oY gedaa fora g,
ag IR 59 avg difex e § —
“He seemed ready to discuss
any proposal provided it gave
Pakistan control of the Chenab
waters in Kashmir and did not
leave the Moslem inhabitants of

the valley solely wunder Indian
rule.”

& A FIAT A8 & o A8 F 419 0
ST AT T #Y AT 8, F I &
faars Z | s arem, § qEeEE g
qA FF W HAT & | TG AL AR F
@ G & A fegearT qEAwE §
a7 39 a/@ R gae § | fegeam ¥ g
FL U AFZ A § FATRT 7gHA
g1 qA T a9 W AW g |
d gqawe § AR @F  wed
T, 7 & W qAAHE § | HAT A FEE
# faar a173 wege MW @ T A
g, 39 § AT arfeeae & g 1 faw
AT gran g R fag ad 7@
g fegeam # 3@ fouw wa g 5 qa
fegeam 1 ar ¥ g &
g7 fggeam #r Qaa AR fggeara
AT gATET & qzsaq W@ g | afe=w
Tgfeaa oF qaem@ & # 39 A &
T FLAT J1gar § 5 7 fggeam &
37 fag g fr 7 forgeam § am #v
aTged, Taw & #gT . o fawdr &
gFma faadr @ 1 & 7 "9 ww w®Y
fergmm s gafgqg fer 5
agi R gA-srafeea §, s g9 faufs
fegmam & qfaamdy dgafien o g
fergeam a Y Y avw s 1 faw
79T &1 A1 9% fry @ NI o §
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fead TS ST § AT Y TG, T A
7% AT TFAET GALEAT FT AvE |
& qif peqra F AYa groma F afrwg
A wrw R fr mffeam & gwgag A
T AT GRAT aTedT §, 99 nfram &
it ¥ 7@l agan, afew ag=T qR Y
£3 JRATE & 3AR T T IIq@T @I &
AR fegeam #t gama &t e A
#19W § WX aga o aw @, fow gm
farrg fraog fegmam a5 g 8
2

A qamm faFma & 9 W ag
gugar § & wwFamoafegr & @
T A gl fFAT AT qHAT § 99
HFATH-feaT & qW, AFATR-ATGRT
¥ TATR T aTal FT hEAT AR F
FAT AEA FY T qIE AT B R
X fF grTTE ARAE | WEAT-
qarfeaT § AT TATE FT AITH ISTAT
T g1 g AF R g It A
feqes 2, AfFT g w gPwa ¢
fora awg ¥ 1o T 9 ¥ FRARF
TEA Y TgAT a1 HhAw-AafgI &
@I, 39 ¥ gAAD-gAfeEn F Al A
qg TAAT 27 f6 FTARK & w@F ¥ a8
T A8t 2, faw A ag gwaw 4 WK
Foi F waa 1 A @A g
FTRAR FT FGaT U6 FT 7947 g |
FTEHR F 77 9T 39 Y f6T ¥ Fr=w
9T | TW F A9 AR AER &
fgars S fow a@ & fm foaw
st AMF7T § wmwer frar 4w,
g F ARA AN 7T q¢ AATH TS
TY, A G HA HY AfewA FY T
fAiyEasEamage
"Fe¥d wrez M fewrie—IFiwe Fow
A" —37 ¥ §F JTEH & | I
wree faw g & a1 e I FTRHI
F agyr # g o ) TR &
frgart # §faae ¥ wwaTH-gafeE
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Fagrma | wyafgmdard fs
IT Rl FT TTH FT AAET ;T §,
fraffemawaga g 1 a1 @@
Aol ¥ gH TETH A qEmA e &
# T F ghAT § AT I THER
&, N ¥ gawa Y TUE Y ST AR &,
T q19 FT 6 @F 1T WIRT FEMF
TR AFATH-AAEET & &7 & TR
# JIH AG &, A fHErgaR I T
& goraT #1E o T A9 g fm g
T FIAC F FFAA-AAfEel ¥ I
ag |

T 9T TR F Y H I

Wiegma 1 fgamad Fa1 g

Shri A. M. Tariq (Jammu and Kash-
mir): Mr. Deputy-Speaker, I beg to
move:

“This House is of opinion that on
account of the failure of the Unit-
ed Nations Organisation to call
upon Pakistan to vacate aggression
in Kashmir, the Government
should withdraw its ecomplaint
from the United Nations Organi-
salion as a measure of......
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g o ) gat] S ] e
S o o oy o <
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ber says. Let him speak in English,
Sir, or in Hindi,

Mr. Deputy-Speaker: I cannot
compel him to speak in English, that
is for him to choose.
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“He seemed ready to discuss
any proposal provided it gave
Pakistan control of the Chenab
waters in Kashmir and did not
leave the Moslem inhabitants of

the valley solely under Indian
rule.”
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Mr. Deputy-Speaker: Motion mov-
ed:

“This House is of opinion that
on account of the failure of the
United Nations Organisation to
call upon Pakistan to wvacate
aggression in Kashmir, the Gov-
ernment should withdraw its com-
plaint from the United Nations
Organisation as a measure of pro-
test.”

There sre certain amendments of
which notice has been given. The
first one is by Shri Hem Barua, but
it is beyond the scope of the resolu-
tion. It reads:

“This House is of opinion that
with a view to achieving an
amicable solution of the long-
standing Kashmir dispute, a Con-
ference, in the context of improv-
ed Indo-Pakistan relations at
present, of the Prime Minister of
India and the President of Pakis-
tan be forthwith convened.”

That is quite a different affair. He
would agree with me that this has
nothing to do with the resolution that
we have got.

The second is from Shri Aurobindo
Ghosal. It reads thus:

APRIL 22, 1960

Withdrawal of
Kashmir case
from U.N.O.

“This House is of opinion that
more active persuasion should be
made in the United Nations Orga-
nisation to call upon Pakistan to
vacate aggression in Kashmir.”

13366

This is also quite different. Tt is just
the reverse of what is wanted in the
resolution. We may achieve the
object of the hon. Member’s amend-
ment by a negative resolution or a
negative vote. So, that also is not
in order . Shri Vajpayee can move
his amendments. He seeks only &
verbal change.

Shri Vajpayee (Balrampur): I beg
to move:

In the resolution,

For the words “should withdraw
its complaint from the United
Nations Organisation as a measure
of protest” substitute

“should have its complaint in
the UN.O. dropped as a measure
of protest.” (3).

4. I beg to move:
In the resolution, add at the end—

“and independently of the
U.N.O. explore avenues to secure
vacation of aggression.” (4)

Mr. Deputy-Speaker: The resolution
and amendment Nos. 3 and 4 of Shri
Vajpayee are before the House.

Now, we will have to decide the
time-limit.

Shri Jaganatha Rao (Koraput):
Five minutes each.

Shri Raghunath Singh: Ten minutes
each.

Mr. Deputy-Speaker: Five Minutes
ordinarily, and in exceptional cases.
another two minutes, may be taken.

Shri Braj Raj Singh: May I know
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how many Ministers are going to
intervene?

Mr, Deputy-Speaker:
Minister.

Only one
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Mr. Deputy-Speaker: Shri Sadhan
Gupta. I would be able to give only
one ring and subsequent to that the
hon. Member can conclude the sen-
tence that he wants to.

Shri Sadhan Gupta (Calcutta-East):
Mr. Deputy-Speaker, Sir, I rise to
associate my party and myself with
the Resolution that has been moved
by Shri Tarig. Of course, there may
be technical difficulties in implement-
ing the Resolution as he has moved it,
but I am nevertheless associating the
Party with the spirit of the Resolution
in the hope that the Government will
find some way of extricating itself
out of the situation in which we have
landed through referring the matter
to the Security Council.

This beautiful Himalayan State of
ours has landed us in a Himalayan
blunder as far as the Security Council
is concerned and the responsibility for
the blunder f{s that at that time we
did not evolve a clear cut policy of
non-alignment and independent foreign
policy which we have formulated now.
It is a bitter fruit of the continuance
of our Commonwealth associations
and, in fact, of our being a dominion
at that time. It is well known that
the reference to the Security Council
and many things that followed were
made because of the inspiration of
Lord Mountbatten who was the Gov-
ernor-General at that time.

The United Nations is a very useful
organisation as far as world peace is
concerned, but it is useful only in so
far as it can be made to move un-
animously. It has done useful work,
for example, in the Suez crisis. But
it was clear from the very beginning
that a matter like Kashmir would only
lead to wrangles and manouvres with
a view not to securing peace
for our country and not to
gecuring justice for our country but
because certain powers wanted a
strategic foothold in strategic areas.
Kashmir is a strategic area and cer-
tain powers are interested in securing
a foothold in that area so that they
can make it a springboard for attaek
on other powers. :



INow that was the motive witn
wnich the United Nations was inspir-

ed by interested powers. It i1s a
well know  1act that although
the United Nations consits of

dboutl bl or 8 membpers, there are
one Oor \wo who can control the
10ajority at their RecK ana cau and
tnls 1s what has happened m e
matter of kashmur. ‘I'o our cost 1t
nhas happened that when we could
really have solved the problem our-
selves, either by iriendly negotations
with Pakistan or by iorce at that
tume, because we were winning, as
Shri Vajpayee has pointed oul, and,
as 1s well known, we were winnng
all along in the field at that tume, at
that tune if we had been left to our-
selves, the problem would no longer
have been there. ‘lhe problem would
have been solved, and perhaps free
conditions would have been created
in which lnaia and Pakistan could
now have entered into a new age of
friendship. But the United Nauons,
or rather the powers who were
mterested in controiling the majority
in the United Nations, did not want
it, and wanted on the other hand to
have a strategic foot-hold in tnat part
of India in order to gain their own
ends, in order to foster tiheir owa
nulitary pacts.

Under tnese circumstances we
should never have gone to the
Security Council, because it was
qQuite clear that this would happen.
We knew in 1948 the composition of
the United Nations, which powers
would be likely to be interested intp-
mately in our affairs, and we should
nave guarded against that. But, Sir,
one of tnese powers, through its
1epresentative here, did manage it,
and we are paying the price.

'T'he other blunder we committed
was to commit ourselves to the
principle ot plebiscite when the
aggression had not been vacated. We
should never have agreed to a plebis-
cite unti] the aggression is vacated.
On the other hand, we repeatedly
emphasised our adherence to a plebis-

cite, wita the result that today our
position in the face of world public
upinion 1s rather untortunace.

There is yet time to retrace the steps
perhaps. 1t the complaint cannot be
withdrawn, we can at least try to imn-
fluence certain powers, so that the Se-
curity Council drops it. We can at
least see that the Security Council
does not proceed further with this
matter. - And if we try we can find
powers which will effectively prevent
wne Security Councii from taking any
further resolutions regaraing Kashmir.

How the Kashmir question will have
1o be solved, that wouid be quite dif-
iterent. ‘That may have to be settled
in another manner, by negotiations
with Pakistan or otherwise. But that
should be done bilaterally between
the two countries. And in the mean
uime we should prevent foreigners
from intermeddling in the affairs of
Kashmir and complicating the matter
rather than making the situation
easler.

Shri Kalika Singh (Azamgarh): The
effective part of the resolution is
about the withdrawal of the complaint
from the United Nations as a mea-
sure of protest. We have first to consi-
der whether such a withdrawal can
actually be made once a case is re-
ferred to the Security Cpuncil. My
friend has pointed just now that there
is a doubt about the matter and that
it cannot be withdrawn. 1 was aware
that even in March, 1948, just three
months after the question had been
referred to the Security Council, the
question about the withdrawal of the
case from the Security Council crop-
ped up. And then I had written an
article which was published in the
Amrit Bazar Patrika dated March 9,
1948. I will just quote five or six lines
from that which will make it clear
that the question had cropped up
then, and there could be no question
of withdrawal

It says:

“Pandit Nehru stated in the
parliament that there was no
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question of withdrawal of the
reference, but, the Anglo-Ameri-
can stand, in case a petition for
withdrawal is made, may be
known from a close study of the
Russo-Persiann  case before the
U.N.O, in 1946. Persian Prime
Minister petitioned for with-
drawal of the reference on
April 17, 1946. Anglo-Aemrican
delegations opposed the petition,
and their viewpoint was sup-
ported by Legal Expert
Committee. The case could be
shelved only when Persia and
Russia jointly withdrew stating
that there was no question of ag-
gression after May 9, 1946, but
still the matter was allowed to
linger on to await fresh compli-
cations.”

So, even if India and Pakistan both
join and petition the Security Coun-
cil saying that they are now on good
terms and they want to withdraw the
case and that it should be dropped,
even then, because it is a matter of
recurity and world security, the big
power interests which are involved
in the matter, and who have dragged
this question in the Security Council,
will not allow the matter to be
dropped. Therefore, the resolution
cannot be implemented because the
effective portion of it cannot be passed
by the House.

As for the big power interests in-
wlved in the matter, I will quote a
Reuters report from Lake Success.
On the 30th December, 1947, a re-
port appeared in the Indian press that
the Kashmir question was gaing to
be referred to the Security Council.
On that very date Reuters splashed a
report from Lake Success, giving the
expert opinion of unnamed United
Nations legal counsellors who pointed
out that reference could be made
under article 34, and described the
Kashmir question as a political dis-
pute, and sounded a note of optim-
ism in the following meaningful
words:

“Although experience has shown
that the Security Council is too
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often unable to take positive
action in political disputes, in-
formed observers here feel more
optimistic about the XKashmir
case as it would appear on the
surface that there are no big
power interests invovled and mno
ideological or political aspects to
the dispute.”

1 do not know who these legal
counsellors were, but they were sup-
posed to have given this opinion. The
very next day India referred the case
to the Security Council. Within three
months it was apparent to everybody
that the big power interests were
really involved in the matter, and that
wag so because of the strategic mili-
tary air base of Gilgit. One Ralph
Izard gave out his opinion that Gilgit
had been British agency for more than
100 years, and it was the most strate-
gic military base which had to be re-
tained even after the grant of inde-
pendence. That Gilgit is now being
developed, and it is a U.S. military
strategic base in Pakistan. There-
fore, I say, because the big power in-
terests are involved in it, especially
the western powers, and the Baghdad
Pact, which is now CENTO, is in full
contro] of that base, it will be very
difficult even for India and Pakistan
jointly to withdraw the case.

Shri Hem Barua (Gauhati): In
spite of the solicitude of India and
its faith and the faith of other nations
of the world in the United Nations
Organisation as a world forum for
the solution of international problems
and establishment of peace, this or-
ganisation has signally failed in the
case of Kashmir, and the reason for
it is not far to seek.

It is the Anglo-American combina-
tion that holds the majority power in
the Security Council, and that is
creating all these difficulties and
deadlocks. Apart from the fact that
UK. and U.S.A. sponsored the joint
resolution on Mr. Dixon’s Report cri-
ticising India for allowing Kashmir
to convene a Constitutent Assembly,
these two countries have been parti-
cularly hostile to the interests ot
India. And Shri Jawaharlal Nehru said
like that, because he said that this
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was getting involved in power poli-
tics.

Now, the thing is this. The recent
event of Pakistan entering into a
military alliance, for instance, with
the U.S.A. in 1954 has complicated
issues. And Pakistan’s membership of
Baghdad Pact and SEADO also has
complicated the issues. When this
military aid came to Pakistan, the
Prime Minister of Pakistan said that
this military aid would be helpful in
solving the Kashmir problem.

In spite of Mr. Eisenhower who said
in 1954 that this aid would not be
allowed to be utilised against another
country in aggression, the problem
came for discussion before the Council
meeting of the SEADO that was held
in Karachi and also before the
Council meeting of the Baghbad Pact
Council in Tehran, and Pakistan
initiated that issue there. This shows
that there is a vested interest in the
Security Council under the auspices
of UK. and U.S.A. And when the
Security Council fails to find a solu-
tion or is indifferent to the Kashmir
issue, the whole problem is clear
before our eyes.

Now, there is the world press or-
ganised in favour of Pakistan, and
this world press is having a ceaseless
campaign against India for not agree-
ing to holding a plebiscite. When I
think of the plebiscite, I recall that
three plebiscites were already held
there. One was in 1938-39 when
there was a conflict between the
National Conference and the Muslim
Conference for winning popularity
amongst the Muslim masses of the
State, and ultimately it was the
National Conference that came out
victorious. Another was in 1943
when Mr, Jinnah went to Kashmir
and he thought that he would ride in
triumph to Srinagar, but he had to
come back in disgrace and disgust,
and he wanted to visit Kashmir and
win it on the basis of the two-nation
theory. That was the second plebis-
cite. The third was when the cam-
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paign was launched against the Maha-
raja, the ‘Quit-Kashmir-campaign’
organised by the National Conference.
The Muslim Conference that was a
part of Mr. Jinah’s Muslim League
stood in the way, but ultimately it
was defeated. That was the third
plebiscite. All these things clearly
demonstrate the fact that the Kash-
miris decided in favour of a secular
State, and they did not want a Mus-
lim State, an argument on which
Pakistan is basing its claim on
Kashmir in the Security Council; and
all the other Member-States are fall-
ing victim to it

It is also true that we have com-
mitted certain mistakes. For instance,
the first mistake was on our part in
our attitude to the cease-fire act.
When our valient boys, our army boys
were marching against these tribal
raiders, these marauders, these in-
vaders, all of a sudden, we cried halt
at them, and as a result of that, one-
third of the State of Kashmir that
legally and constitutionally belongs
to us, is now a part of Pakistan.

The second mistake was when we
allowed Sheikh Abdullah to repre-
sent India at Lake Success. 'The press
attache of Lord Mountbatten describes
Sheikh Abdullah as a flamboyant per-
sonality. Here a flamboyant personality
who went about making flamboyant
speeches, and flamboyant ideas
got into his head in the
salubrious climate of Lake
Success. This Sheikh Abudllah was
only a provincial leader, not even a
national leader. But it was the
Prime Minister who allowed Sheikh
Abdullah, the lamb of Sheikh Abdullah
to eat out of his own hands and con-
verted the lamb into a lion that ulti-
mately thundered back at its bene-
factor. This was a great mistake that
we had committed, and we had given
a handle to this world press, that sec-
tion of the world press that is or-
ganised against us.

Coming to the resolution, I know
that the withdrawal of the case is not
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technically possible, because there is
nothing in the U.N. Charter under
which once an item is admitted on the
agenda it can be withdrawn. There
is no provision lke that. Therefore,
it is technically impossible. Now,
supposing India withdraws it by force
or by some other method, then there
might be other countries who might
place it before the Security Council;
then, India gets involved in it. The
only way for India is to withdraw her
membership from the Security Coun-
cil or from the UNO, which is not pos-
sible and which must not be possible.
Therefore, I think that this resolution
is not the right type of resolution and
therefore, we do not want to support
this resolution. On the other hand,
we think that there can be con-
sultations, and there might be  dis-
cussions between the two countries
for the relations between the two
countries are getting more and more
improved. 1 would rather say that
in spite of the fact that Gen. Ayub
Khan said very recently that we are
two countries facing each other with
guns and bullets across the cease-fire
line and that the Kashmir problem
cannot ba solved unless and until
Kashmir comes to them, we are con-
fident that Kashmir will come to us.
When we lodged the complaint with
the Security Council we said that in
case the Security Council does not de-
cide the matter in time we would get
into Kashmir—that part of Kash-
mir which is under the occupation of
Pakistan. That is what the original
note of protest that we sent said. J
have here the words with me. I can
quote them. But there is no time for
it. If everything fails we can act on
is.

Shri Mulchand Dube (Farrukha-
bad): Sir, I congratulate the hon.
Member who has brought forward
this Resolution. .But the only pur-
pose it could serve is to indicate to
the world and to the United Nations
our view with regard to the manner
in which the United Nations has pro-
ceeded in this matter. There is no
doubt that aggression was communit-
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ed on Kashmir and there is equally
no doubt that we were entitled to
take this matted to the United
Nations and to the Security Council.
But, in spite of the lapse of so much
time the Security Council has mnot
yet been able to find out whether ag-
gression has or has not been com-
mitted. The matter appears to me to
be quite clear. But in spite of this,
the learned people and the great men
of the world who are on the Security
Council have not been able to deter-
mine whether aggression has been
committed or not. The fact that ag-
gression was committed was denied by
Pakistan at the beginning; but
a short time  after when they
found it difficult to deny
that, they admitted aggression but
said that they had committed aggres-
sion in self-defence because they ap-
prehended an attack om Pakistan.
Therefore, they sent their forces. This
is what they said in the Security
Council. But, in spite of all this, the
wonder is that the Security Council
has not yet been able to decide as to
whether aggression has has or has not
been committed.

As regards the withdrawal of the
Resolution, I do not think it is pos-
sible to withdraw the case because
under the Articles of the U.N. Char-
ter any country can bring a comp-
laint, If we withdraw it, Pakistan is
there as a Member of the United
Nations. They can also say that the
complaint should be there.

Apart from Pakistan, I believe, the
Secretary-General has also the power
and the right to bring a complaint be-
fore the U.N. He can bring a comp-
laint before the U.N. and the U.N.
will have to take cognizance of it.
Therefore, there is no question ot our
being able to withdraw the comp-
laint. My submission, therefore, is
that the Resolution that has been mov-
ed by my friend certainly has the
effect of placing our point of view
before the Security Council and the
world. I do not think that this Re-
solution is one that should be passed.
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Shri Mahanty: Mr. Deputy-Speaker,
Sir, I rise to oppose this Resolution
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for two reasons. Fristly, there is no
Kashmir question on the agenda of
the Security Council. And, secondly,
even though we withdraw our case
from the Security Council, the other
side, Pakistan may not be inclined
to withdraw it. Therefore, the case
will linger on for what 1t is worth.
Only in the process we will lose an
international platform where we have
kept the issue alive. According to my
way of thinking, while the with-
drawal of this case from the Se-
curity Council will confer on India
no new advantage, it will decidedly
create a disadvantage for India so far
ag our keeping world conscience alive
regarding this particular issue is con-
cerned.

Now, various Missions of the
U.N.O. have visited Kashmir. 7The
fact has to be remembered that there
is a stalemate and that the stalemate
cannot be broken by whatever we
might think or feel. For instance, a
stalemate has been created regarding
the quantum of forces which should
be maintained on both sides of the
eease-fire line.

Having accepted the basic concept
about the quantum of forces and about
the need to have a plebescite, it 1s
really blaming the Security Council
for no fault of theirs. At this dis-
tance of time one really wonders why
this issue was referred to the Se-
curity Council at all. In the mean-
time, memoirs of Shri V. P. Menon
and the Memoirs of Campbell John-
son, men who had played very lead-
ing roles in the days of Partition,
have appeared and from their writ-
ings we find that against the inclina-
tion of many leading members of the
Indian Cabinet fhis issue was referred
to the Security Council. It has been
mentjoned by Shri V. P. Menon that
even Mahatma Gandhi was opposed
to refer this issug to fthe Security
Council. It was intrinsically and
basically a domestic issue and we
should have faced it In the appro-
priate manner that was opén to us.
There was no reason to have invoked
the authority of the Security Coun-
¢il but after having invoked it, I am
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afraid, that authority cannot be set
at rest.

Secondly, there 13 no such issue as
the "Kashmir issue on the agenda of
the Security Council. Anyone may
go through the proceedings of the
Security Council on this Kashmir
question. In retrospect, | may say
that 1n 1948, our delegation was led
by the late Shri Gopalaswamy Ay-
yangar who was assisted by an emu-
nent lawyer, Shri Setalvad. The lats
Ayyangar in his introfuctory speech
which lasted for an hour took many
things for granted and stated the case.
After that a filibuster followed by
Sir Zafrullah Khan for long seven
days in which issues from genocide
to Jamnagar, canal-water dispute, re-
fugee rehabilitation problem and so
on and so forth were brought. So
much so, that the entire issue was con-
fused. There was no Kashmir issue
but there was the Indo-Pakistan
quarrel on various issues out of which
Kashmir was one. At that point of
time, I fail to understand why the
Government of India had agreed to
cnlarge the scope. I know no answer
will be ever offered to these questions.
The man who could have offered any
answer, the Prime Minister, I know,
will maintain a silence on it. But it
is the right of this House to know
why the Government had agreed to
the enlargement of the scope and why
it had agreed to the proposal that
ther¢ would be no Kashmir question
but what should be on the Security
Council’s agenda would be Indo-
Pakistan question on various issues.
There is no Kashmir question on the
Security Council’s agenda and there-
fore it cannot be withdrawn.

Assuming we withdraw it, the
DPakistan Government may not feel
impelled to withdraw the case. There-
fore, the case will linger and in the
bargain we will lose an international
platform where we have kept the
issue alive for what it may be worth.

There is also another question te
which I would like to make a re-
ference. I am no admirer of the
Ahglo-American blos nor am I an
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adnurer of the communist bloc. The
fact is to be viewed in the proper
perspective, how the Anglo-Ameri-
can influence is at work. It is you
who have accepted the concept of
plebescite and "so you must have
courage enough to say: we do not
stand by the plebescite; today Kash-
mir is part and parcel of India. The
Anglo-American bloc is not going to
throttle your throat. You can make
au  announcement that Kashmir is
tuday part and parcel of India; you
can say that in the International forum
that in view of the fact that Kashmir
1s part and parcel of India, we do not
stand by the plebescite, These things
can be said. But we are not prepar-
«d to give vent to these hard and
bitter truths but blame the Anglo-
American bloc to find a scapegoat for
one’s fauilure. That is not proper.
With these words, I am sorry I have
to oppose my hon. friends Resolution.
16 hrs.

Shri Joachim Alva (Kanara): Sir,
the spirit is willing but the flesh is
weak. Morally, we want to withdraw
our case from the UNO but technical-
ly we are caught in the web of
technicalities, Kashmir has been
made a football in international
politics, and the American Bloc, es-
pecially, has not been as kindly to
us as they played a great part in the
Suez crisis and in the recent South
African racial crisis. America pro-
claims great principles of tolerance
and kindness towards other nations.
but I wish it had shown as much fair-
ness and justice in the Kashmir case
as it has shown in the Suez and also
recently in the South African Racial
debate. .

America today is being fol-
lowed by nearly more than twe dozen
powers of South America in the
Kashmir issue. We make an appeal
to the South American powers. Cuba
has shown a great amount of sturdy
commonsense and independence by
getting out of the rut of foreign in-
fluence. We do hope and pray that
the Souty American powers, the two
dozen powers, at least a majority of
them, will vote for us and stand by
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us when the Kashmir question comes
up next time or in the distant future.
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Perhaps, Sir, Kashmir will be kept
like a carass on the forum of the
nations, and as my hon. friend on
the o.her side said, Kashmir being a
part of India that is independent from
the U.N.O, tentacles, we shall stand
by Kashmir. The people of Kash-
mir said—I was fortunate to go there
only once—that they wanted a de-
cent justice to be given to them. The
people of Kashmir are a very peace-
ful type of people. I have travelled
in many Muslim countries, at least in
countries where there are plenty of
Muslims, like Ceniral Asian Repub-
lics, Africa and elsewhere—Turkey
especially. I say that the Muslims I
found in Kashmir were the harmless
creatures, unaffected, and they want-
ed a decent justice to be meted out
unto them. If you go round in the
villages you will find that they have
not got the wherewithal. They say
that they are still fakirs and their
condition is basically the same whe-
ther in the old regime or the new
regime. When the Maharaja turned
a clean pair of heels on Kashmir at
the time of the tribal onslaught it
was a very sad spectacle. No ruler
can run away trom his people in
times of distress, he must either re-
main and save them or die. Be-
cause of the Theroic spirit of the
Kashmir people not one Hindu was
touched during the invasion. The
Muslim leaders of Kashmir, especial-
ly around Baramula and elsewhere,
may God bless the name of Sherwani
who was killed—stood like one man
and not a hair of a Hindu was touch-
ed. That is something for which we
shall indeed be proud of our secular
character of State. The same thing
did not happen in our country be-
cause we had our own rivers of
blood and we also proved that we
can be as bad or still worse when
communal passions were roused and
the same is the story of Kashmir,
the massacre of Baramula is one of
the worst chapters in the history of
Kashmir. A Spanish nun who had
come there hardly six months be-
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fore was massacred. The nuns, whe-
ther they be Spanish, Italians, Eng-
lish or Irish, who are there will tell
you a very sad tale. At least these
people were never spared.

Sir, this House has lost an out-
standing man by the death of the
great patriot, a man who stood like
a hero on the floor of Parliament, the
late Dr. Shyama Prasad Mukerjee. If,
perhaps, we had made up our mind
when the Hindu Mahasabha and the
Jan Sangh waged their battle in the
streets of Delhi five or seven years
ago, and met at a round table con-
ference, Dr. Shyama Prasad Muker-
jee’s life could have been saved;
perhaps, Abdullah would not have
been the rotten egg that he has
proved and the Xashmir problem
may have been nearer solution.
Sheikh Abullah carried on intrigues
even in the forum of the UN.O. When
he went there as adviser he was
thinking himse'f as an uncrowned
king of Kashmir. If we had met at
a conference then, perhaps Kashmir
might have been with us and we
should not have had all this tragedy.

Sir, in the Kashmir debate our De-
fence Minister was an outstanding
figure on account of the contribution
he made in regard to Kashmir at the
UN.O. But today we have found
another budding hero in my hon.
friend, Shri Tariq. He has proved
what a tough guy he can be. Unfor-
tunately, I was not here to hear his
speech, but all my hon. friends have
said that he made an outstanding con-
tribution. As I said, Sir, the spirit
is willing but the flesh is weak. We
want that this issue should be really
withdrawn, we have no faith in the
justice of the great powers. But we
are unable to withdraw it.

5ty fag (Fedameme) -
IuTERE wEYeA, T el & T
fergeara #Y st &, foradt e A
ST fY afegfaa 8, ArEaT F7 "R
TG o o g wEA e
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F FTOT FTEHR FT I FLH TG &9
yafrg i e s aFar &1 AfFA
S agl ¥ IW A9 F q99 AN Y
qT AR A G A aw@w gy
qr9AT gear & f5 guy 39 e W
TG TAfaar a1 § A TAfqar w1 fgam
F fag g g aOF TEeT F 9
ATIT AT 9T ET & aifw fege
F AT IF TALTAT FT TIAT ST AR
§T Y gF A oaEs aef F oaver §
ar S rEE 9Ef § 99 999 4 T4
g wafaat # 1€ 91 wwa A qEAr
ag arfea fF foaa a9 dq9@ e 99
¥ g 95T AT AT FAT ST FH I AR
F S forgearT @1 WY ) A g AR
ST iRt & agt wrer A §, ag AT
& a1 fF 97F T g9 QA e F
T g § A 3 AT 2 § & e
WY T wT AT A HT ST gAY
&1 7g Tz gfeat F A=A & [oraron
#r 1fte & 7Y dmw afew 7oA Tl
Fr fer & @y §1 WK IR @@
qTd HT A AG AT A H gwar g
fr 7 fergeam & qUAT TOTTHT #
T FEAT G AT A A AT
a7 §1 aF Fragg HY IFIA 9 T
F agt W w3 fggeam ¥ feal A
gfadr | ST vET ag TE) @ 6 FTRAIK
fargeara &1 b w0 & AT T E
7g fegeara @1 wiaw =T 8, TE
FE THL AL FET R Tg A TF
T TEY FE A e §9g & fag
TR ¥ ww 7g @ fag &
2 a1 g arawE N T @ a9 A
wraRgar 7% T A fF g7 O A
@ o7 F< 49 & o1, @8 g Iq
gt woer gt Fr s o & &
g Wi s g #W F fag
far< &, SO €9 G AGEA T
¥ fag darc 4, ©F OF ¥ qfq W
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[ofr wr xr firg) 9 ¥ o1 e ek aTe o o et
wifrg ¥ ¥ fag da1x @ T 39 ™= g1 WY nife @ A A A RN
Tt 1 7 AT 37 T 7 aforw T faad @y T g7 waelr qmt
T A @ # faza goFX 99 qFar |

FIHT & qAOH W g R .

g & & arfir o & F—fer R TR W g

g foz ¥ gwraa: afas A€ foar o asar
—Ofew e i & F— arfeeae
AN AT TG ATHAT IBTAT & T IEaT &
H TEHT 7S I R o6 ATHAT i
AT E IFAT § | THATA %A qg
tfr o AqF o HY QY B W AR
T qF BICT T T TG FAT 017
a7, 9 @ FT TF 73T 04 T Fq
T A1fed 91 sigt 9 fF ary fre
& AT A ST FEAY | F AT ST
g f5 fegeama g & T @,
fgrgeara & sfafafad) % ave & NfF
AT 39 wg X Afafafues @ &
w9 41 ¢aT ¥o R o § Ry
f& ag doam arsqe # gfmar @
oF TR a9 gAY, fazg g =
&Y, foa ¥ gfar & Faek T,
fade U AW 97 §FA 1 WK
g9 ) W W @ N F i
AATAT AT FHAT, TH FFTL FT TF F0ET
g an g fa A aew e gfar
F FHAR UL @ T JV HTST THIHT
¥ ot TrezaTe AW Y I @ E, 9N
A H 0 F /T ITHT B fasey
# agT TH AT & qARA A AT
zfiqor wprET & S wES FR & Wi
gaTa &1 T@T &, I qg T FOUH
@ &, 98 AT W qE W qHEE:
AT | A THAE F GTT FEAT TIAT
3 i fargeama 1 g A, fggeam
# T & gya g a9 § sfafafay
Y qad A} § #1% FTETE AW AL,
*E yaer @Y fear 31 Ty A
a4y g1 gt % g ¥ 98 T §YR TG

AT FEF AT ST w1
® AT TR OF A wfyw A arfaw
F B T FTRHI T qoa7 T
wafaFcgF | dfew ag fewmr
St i g a1 W) A A T g
A F FoF & , TIWET ITH FoodA
# 3, S afum Y F faw  gw 77 *Y,
g ¥ a1 31 A7 fafew W@
7 § fF gqa@ g &9 F1 AW A
oEY 2, A FH wEA &, I g
F0 N I9F g T far awar
9T Gt ara g av g @ ge R
£ ¥ 70F A g T, g
W § 0P W & 7 994, oy
7g fegom gt aifim faw sy o=
F @ I0F | IR §, TG T
I5AT 1 K Y FEar f 7 a0
gzdF & awog) feRgmma R aea
g3 ¥ faars @ & STar 90 af
ety & v fmgeame gz 2 R
g @=r o3 fF 99 gAY AR
qeq T IR T &Y T A3 g, TR AT
T & gv &Y, fr gw forear AT AmeY
¥ a1 7T A1EY §; 9@ IR g ArAAr
a3 fF gw g ¥ few @ g7 )
& agar g 5 fagem A @R
TR 39 ST 2 Y W=gT ST W T/
FRAT F 7Y FT g A A g A%
fadniy |

T w2 ¥, Jureaw WRed, ®
7g Wt T e § 5 A aF W
Tafaat g€ & s Tefaal 1 g9 wraan
&, I7HT WeqET FL WK Afasy ®
37 Tafadt @ T g 1 fegem
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TE awar ¢ A gErR ey A anf @
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# =T s @ )

Shri C. R. Pattabhi Raman (Kum-
bakonam): Mr. Deputy-Speaker, Mr.
George Marshall, the former United
States Secretary of State, stated during
the debate on the Greek question that
assisting and arming of rebellious
forces by one nation against another
Government is “a hostile and aggres-
sive act”. The United Nations charter
forbids the very use of force against
the territorial integrity of another
State. James L. Brierly, a reputed
authority on international law and
Oppenheim have made it very clear
that this will amount to international
delinquency and will violate inter-
national obligations. Oppenheim says:

“When a State complies with
these requirements and pays such
compensation as is appropriate in
the circumstances, no blame falls
upon it on account of such in-
jurious acts. But, of course, in
case a State refuses to comply
with these requirements, it com-
mits thereby an international de-
linquency, and its  hitherto
vicarious responsibility turns ipso
facto into original responsibility.”..

Judging from these observations and
the international principles well ac-
cepted all over the world, there is no
doubt that aggression had taken place,
so far as Kashmir is concerned, and
we are the people who complained
in December 1947 to the Security
Council, referring to this aggression

What has been referred to frequent-
ly—and it has been referred to by
many hon. Members today but because
of the shortness of time I have to
summarise them—Iis that, judging from
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their various conclusions, the Security
Council Resolutions of 17th and 20th
January 1948 and later on fell short
of solving the problem in regard to
Pakistan’s aggression on Kashmir be-
cause, firstly, it failed to call upon
Pakistan to stop aiding the tribal In-
vaders. Secondly, it also failed to
pass judgment on the merits of the
claims of India and Pakistan as to the
finality of accession of Kashmir to

India and their responsibilities
towards Kashmir before and
after its accession to India.

Thirdly, it should not have enlarged
the scope of the dispute by including
the counter-charges preferred by
Pakistan for they have no real re-
levance to the aggression on Kash-
mir. So, it is really a case of aggres-
sion by Pakistan in Kashmir.

The Australian Jurist, Sir Owen
Dixon, stated that Pakistan’s direct
intervention on the side of the tri-
bal invaders in May, 1948, “was in-
consistent with international law™.
But the Commission did not pass any
judgment on Pakistan’s intervention
in Kashmir, although it asked the
Council to call upon Pakistan to with-
draw its regular troops from Kash-
mir as a first step towards the flnal
settlement of the aggression by Pak-
istan on Kashmir.

1 will now only briefly refer to
our Jeader Shri XKrishna Menon's
speech in the United Nations in 1957,
where he stated: '

“We have not held back any-
thing that is used against us.
But this was the finding of one
of the Investigators who, on
balance, was not favourable to
the Indian position and had a
considerable number of reservi-
tions. But on this issue
his judicial training and with the
facts before him—and every law-
yer knows that whatever may be
the right of the occupant, no
trespasser has a right to priority
—he said that. So here is a cate-

gorical statement in the report of
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the UN. Representative that
there was an aggression”.

Various settlements have been at-
tempted, so far as the aggression on
Kashmir by Pakistan is concerned,
and I will just briefly refer to them.
Firstly, there was the direct media-
tory attempt of the Security Council
through the intervention of the Pre-
sident. Secondly, there was the
United Nations Commission for India
and Pakistan, which also tried to
settle this problem.  Thirdly, there
were the efforts of General Mec-
Naughton of Canada. Fourthly, there
was the mediation by Sir Owen
Dixon. Fifthly, there was the Frank
P. Graham Mission. This, in brief, is
the history, so far as the aggression
of Pakistan on Kashmir is concerned.

So far as the ceasefire border
violations are concerned, it is also
true that the numbers are really
alarming. From 1949 to 1959 they
have gone up to 27 in all. Not only
that, I also find that our airspace has
been violated 16 times in 1958, 17
times in 1959 and once in 1960. So
far as cattle-lifting is concerned, 1
find that it was done 66 times in
1958, 73 times in 1959 and 22 times in
1960. Therefore there is continuous
aggression, and various hostile acts
and international delinquency are
committed by Pakistan.

16.16 hrs.

[MR. DEPUTY SPEARER in the Chair]

I can quite understand the feelings
of my good and hon. friend, Shri
Tariq. He is a son of the soil. He
knows what it is that his people
have suffered and are suffering on
account of this aggression and the
various acts of delinquency by Pak-
istan. So it is right that the world
should know how the people of
Kashmir feel. As regards these bor-
der violations and various trespasses,
we have done our best. If I may
say so from a perusal of the speech-
es of Shri Krishna Menon in the
Security Council during January
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and February, 1957,—with great
respect I say that they are worth
reading—our case has been put well
before the Security Council and be-
fore the General Assembly. At one
time it looked like a heavy snowing
and it had to melt. It is no doubt
true that there is a different feeling
now internationally speaking so far
Kashmir is concerned.
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Mr. Deputy-Speaker:
Member’s time is up.

The hon.

Shri C. R. Pattabhi Raman: 1 will
take just two minutes more.

Mr. Deputy-Speaker: 1 can give
him one minute more.

Shri C. R. Pattabi Raman: People
are sitting up and appreciating to the
justice of our complaint. There is a
feeling in some quarters at least in
the eastern hemisphere, that the dice
has been loaded a bit. There were
many people here who were doubtful
about the decision on the question of
Goa. See what has happened. We
have always stuck to our obligations.
Mahatma Gandhi never said that we
should stop from carrying out our
obligations. So far as Pakistan is
concerned, he did not want to wait
for the various demarcation questions
to be settled. He insisted on India
fulfilling her obligation. Morally our
stature has risen very much in the
world. We, who have been respon-
sible to a great extent for interna-
tional goodwill coming into existence,
cannot now back out of either the
United Nations or the Security Coun-
cil. Whatever be the provocation we
will still persevere with our peaceful
methods. With the present atomic
weapons anything may happen and
it a country like India goes out of
the United Nations. I have no doubt
that ultimately dharma will triumph
—Yato dharmah tato jayah. Ultimate-
ly, trutlh will prevail. Satyamevae
jayate is our motto.

Mr. Deputy-Speaker: Shri Patta-
bhi Raman has pushed out another
hon. Member.
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Shri Hem Barua: He conveniently
- refused to hear the bell.

Shri S. L. Saksena (Maharajganj):
Mr. Deputy-Speaker, Sir, I think one
of ithe most g vrious acts that we did
was to send our troops in Kashmir
when it was invaded. But, I think,
an equally inglorious act was when
we accep.ed the cease-fire. I think
in both of these cases it was the in-
fluence of (eneral Auchinleck who
was our Commander-in-Chief and
who was consulting our Generals om
the front that persuaded the hon.
Prime Minister to enter into the
agreement that ended in the cease-
firc while the Prime Minister was in
Europe.

When I went to Kashmir soon after
the cease-fire, 1 was surprised to find
from our Generals who were there
that we had just to walk over and
probably with a month left they
would have gone to the borders of
Kaghmir. But unfortunately the Bri-
#1sh Commander-in-Chief betrayed
us and collaborated with his British
counterpart in Pakistan. He gave a
report to the hon. Prime Minister and
said that he accept this agreement.
The result is that for so many years
Kashmir prob'em has dragged on.

Another blunder that we commit-
ted was, again on the advice of the
British Governor-General here, that
we gent our troops to Kashmir. That
was another blunder because he knew
that both the parties were interested
in it. In fact, partition was made by
the British simply because they did
not want to give up Gilgit and those
parts.

The third blunder we have commit-
ted in Kashmir was the offer of ple-
biscite. There was no reason for it
It was probably ag a result of senti-
mentalism, and I may say, immaturity
in those days when he had just be-
come the Prime Minister and the
Foreign Minister.

But now what is the position? Now
the Kashmir matter is before U.N.O.
it is impossible to withdraw the mat-
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ter. Secondly, I think our case is
strong on merits. I think the case
that has been put up by our spokes-
man, Shri Krishna Menon, has been
very ably put and we must thank
him for that wonderful presenlation
of our case. We must not fear the
consequences. It may be delaycd.
But we cannot lose it because right
is on our side—We have been the
victims of aggression—and no power
on earth, howsoever big or powerful
it might be, can deprive wus of
Jammu and Kashmir. We can never
lose Kashmir. In fact today we are
fighting for Ladakh. Why? If we
were not in possession of Kashmir,
what is the position of Ladakh; what
is the trouble with Ladakh? So, even
Pakistan in fact admits that Kashmir
is ours. We are fighting against
aggression in Ladakh, and we ate
negotiating.

We should not withdraw the casce.
There is no question of withdrawing
our case from the U.N.O. It cannot
be withdrawn. It will be a blundec.
Now we will have to go to the end.
And I hope we shall be able to win
the case, because ours is a right
cause, it is a just cause and we shall
succeed.

Shri Ansar Harvani: I am one of
those who believe that the United
Nations is one of the greatest achieve-
ments of the human race for peace
and for stopping war, although I am
conscious that in spite of the best
efforts of the Indian delegation head-
ed by Shri V. K. Krishna Menon, it
is not yet represented by one-sixth
part of the human population of the
world, namely China. But there is
no denying of the fact that this is
the most representative international
organisaion in tha whole world.

But at the same time I am consci-
ous that in spite of its international
character and in spite of its great
achievements, it has not yet been able
to do justice to the peop'e of Kash-
mir. My thoughts go back to thove
people in Occupied Kashmir who are
being kept under the iron heel of a
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foreign aggressor and a military re-
gime and who are being denied all
democratic rights which the people
in the rest of Kashmir are enjoying.
l.et us remember the circumstances
under which India had to go to the
United Nations. It was a time when
the Pakistan Army, in the garb of
tribal hordes, was on the outskirts of
Srinagar. It was a time when the
entire Kashmir was on fire. 1t was
a time when in India itself, rivers
of blood were flowing as a result of
the communal riots.

But today things have changed. In
Kashmir we have had two successive
general elections. In those general
elections the National Conference was
returned to power which in unequi-
vocal terms has declared that Kash-
mir, and every inch of Kashmir, is
part of India. And today in Kashmur
there is no trouble. So the situation
has completely changed.

On the other hand we should re-
member that due to the fact that tne
case is before the United Nations,
quite a considerable population of
Kashmir is «till under the slavery
of Pakistan. At the same time we
should also remember that in spite
of the international character of the
United Nations, in spite of the tact
that on it are represented almost
every big and small power in the
world, there are certain very im-
portant members of the United Na-
tions who are trying to develop that
part of the country to become a per-
manent part of Peakistan. I mean
the construction of the Mangla Dam.
1 mean the use of the American arms
in Pakistan. I mean Pakistan being
a part of various treaty organisations
in which the Anglo-American bloe
it helping them.

Theretore, the situation today is
conipletely changed. We have to re-
vise our attitude towards keeping
our case before the UN. or not.
1 am not going 1o enter into the
legalities, whether the case can be
withdrawn or not. 1 leave it to the
leader of our delegation who leads this
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country very ably in the UN to ex-
plain it. But I will urge upon him
and urge upon the Government to
revise our entire policy about Kashmir
vis-a-vis the UN .
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The time has come when we have to
revise our policy whether we should
keep the case in this form or not.
Today we should remember that every
man and woman in India feels about
the people in Occupied Kashmir. We
should remember that every man and
woman in Kashmir is determined to
continue to be with India. India shall
not rest content unless that part of
Kashmir becomes part and parcel of
India, the part which is under foreign
occupation. Kashmir is ours. We live
for Kashmir. We ghall die for Xash-
mir.

st vgarq fag - STEmE W,
garlr it g feenfe wifes
# oy ag fas 3 area A & 9t

“Please, ask Pakistan Govern-
ment not to aid the raider.”

T agad W oifeem 7 afes
frar 3g ® oifeea @ =1 f wrie
FAT & | I TS g9 AYAT 9 g
¥ 1 3 T @ ofvwm &1 F9W
g wAT ITET g7 JTE W] gATY
e TF A F gy oy, T fR
gATY waeqr OF HEE B geir | T9
gy aiffeam & faang et
sifer & g 31 3N ¥ fegmm
& gft g fegem #1 # wm=
TR

Fh a7 O ™ g AR
AGIHAT AT T ATH AWl qigd
WY forar 3, og A1 waT & fede #
&Y fr a1 LeUR ¥ g g fafire
F ag1 41 fr Y A ¥q faug & wgrew
T & g oY ff WX 39 &7 wrfaiE
91 FT & X AT B Jo Ao Hio ¥
Iufeqa foar T QT | AT ANy &
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AR & q9 AT gHIT #AS(f qram
zifed gar 8, ¥ awdi #1 @ ga,
WR g9 99 &9 F71 fgearfer sifaa
q I3 A ¢ AT ag AR fga ® o=y
A€ g

fos wava g g9 § ar g
T e g, far uw o W &, wifE
HG W B T o THo Ko H aIfHA 7
far T 2, g9 99 & W g0 a7
A | AR 4g & W W woen aW
@Y F1 wfgFr g fF @@ @ Ao
T fov faaenfer #tga & 9@ &+
T E | I AT G HALAT GG
1 g1 S, Ag€ AT TR | ww
A1 &9 ug Fgd ¢ & afews wqaw
¢, "I R 9z qrax @ oY faenfer
Fifra w1 q@ax #1 g8 I =wfed
TR qifearT QaE< anfaq grar g ar
qiffee ®1 39 & FifeRAaT WA
qE | A W g AU &9 FY I
& {1 AT AT A7 %49 &4 @ fak o
gz o7 fF W AT UL A T, IT 99
Zq 1 g7 @1 &7 | gafad & wgw
Tigar g 5 famifd sifea @ @&
9 FT g4 g1 ST Tfed |

fred aa gg @ fF g &l
ygq fafrex FT9acq FTFEW &
B g E

Nt aweEy ;o ggi wew fafae]
XRIE?

q® WA R Sfee 7

=Y vgamq fag : g, a7 F ¥
AT AR g wrgw fafaex A1
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ﬁf%lﬁ‘sﬂﬁawwwgt
>fFz 59 & 917 919 R FE gy
e faga ona &Y g Iq 1 e
A1 Arfem, >few faamifdr sifaa
T FG FT 921 71 W€ Fhgardr w1 04
agr grm o

Shri N. R. Muniswamy (Vellore):
I oppose this resolution tooth and
nail because there is neither flesh,
nor substance, nor even spirit in it. I
think there is no urgency or imme-
diacy about withdrawing our com-
plaint from the U.N. The U.N. has
got its own rules and regulations
which are complex. I am not a
pundit and probably the Defence
Minister may be able to clarify the

position as to whether we are in a
position to withdraw the case.

Is this the time for us to withdraw
it? A new situation is developing
from day to day, and if we withdraw
it, it will create another situation and
a new contingency, and we may not
be able to meet it.

What will be the advantages of
withdrawing it? After withdrawing,
what are you going to do? What is
the alternative? Are you going to
take back the territory occupied by
Pakistan by other methods? The hon.
Mover spoke in Hindi, and I do not
know if he suggested any way of
getting it back.

Mr. Deputy-Speaker: I can tell the
hon. Member that he has not sugges-
ted any methods.

Shri N. R. Muniswamy: If he has
not suggested any methods, hée has
driven us to a land of absurdity, be-
cause, then, it would only bring us
down in the eyes of the world.

Mr. Deputy-Speaker: ] am sorry 1
gave him the information, because I
dig not expect these remarks from
the hon. Member.

Shri N. R. Muniswamy: I am sorry,
but when he replies he can refer
it.
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In case we withdraw, there will be
another difficulty. Now we are in
she position of a petitioner, and
Pakistan happens to be the defendant
or respondent. If we withdraw, the
position will be reversed or trans-
pused. And still, we can newer come
out of the situatien. I do not know
what the procedure in U.N. is,
whether it ig the same as the proce-
dure in the courts of law here.
That 1wway be something diffexenat.
And we do not know the ditficulues
shat would arise theretrom. Tnere-
fore, 1 wou.d ouly say that this reso-
lution as it stands now wil ouly
ercate a condition from which we
shall not be able to get out. Even if
we try to do it, we shall get caugh®
i the compilicated procedure. There-
tore, this 13 something which is ia-
extricable, and we cannot come out
of it.

Thereiore, I would request the
mover of tke Resolution to withdraw
i§, without making any more obser-
vatioas; about this. The point has
been put forth very ably by my hon.
friand Shri C. R. Pattabhi Raman I
have not gone through the wvaluable
documents which he has referred to.
Bu¢ I can say as a common man Or
as a layman, from what we read in
the papers, that at an earlier stage,
it had been opined that Pakistan was
the aggressor. That is a verdict in
our favour and against Pakistan. We
would be losing that first-class ver-
dict in our favour if we withdraw
the case now. Further proceedings
are still pending at the United Na-
tions. It may be that they may be
heving their own delays and thelr
own tactics in putting off this mat-
ter for a long period. But that is
all to our advantage only, and it will
never be to our disadvantage. So,
what is the hurry for withdrawing
the case now? If we withdraw it
we shall only be creating more
trouble.

Tt was said that this resolution was
some sort of protest. We protested
on 30 many occasions but with no
effect. If we withdra our case now,
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it would not be any protest at all, but
on the other hand, it would do a
great disservice to India, and dis-
service to Kashmir also. For Kash-
mir is now having more peace. If we
withdraw our case now, in protest,
they will get caught again, and there
will be fresh difficulties. A new
situation may come into the limelight
over which we shall have no comtrof.
Already, a serious situation has aris-
en in our northern bordar, and that
is going to be added to by withdraw-
ing our case from the UNO; it is not
a wise thing in my opinion. I do not
want to entangle the hands of our
leaders in so many complications.
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I would only request the fhonm.
Mover to withdraw his resolutiom. He
may ask the leaders to throw some
mare light as to what the next ai-
ternative is, by which we can ge¢
back the occupied territory of Kash-
mir,

Pandit D. N. Tiwari (Kesaria): I
congratulate Shri A. M. Tariq for ex-
pressing very fine sentiments in this
House, but I wish he had moved a
resolution in some different form.
We know, and everybody accepis it
that the resolution as it stands can-
not be implemented. All the discus-
sions are in the air. We are not
going to turn this House into dehat-
ing society.

Shri Hem Barua: It is a debating
society, after all.

Pandit D. N. Tiwari: No, I do not
think so. (Interruptions). I think
we are a responsible body, and we
must treat this House as a responsi-
ble body. Shri Hem Barua may
think that it is a debating sooijety.
but it is not; it is a responsible body.

I wish the resolution had been
framed as a sort of protest or to
send our reactions on the action of
the Security Council in not deciding
the case yet on the claim that we
had filed there. No doubt Pakistan
is the aggressor, arid it has been ac-
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eepted in some form or other by the
Security Council also, though not in
4 yery open and clear way.

To withdraw our case from the
Security Council at this stage will
land us in many difficulties. When
we think that it is against our inter-
est 10 withdraw it how can we with-
draw it? As at present circuinstances,
we cannot withdraw it

Many wrong things have Leen said,
which I do not have the time to con-
wradiet now. Many have said that
Gandhiji was against it. Many have
eaid that we have committed some
wrong, It is easy at this dustance of
¥ime {o say these words. But when
fhe matter was then pending, we
sould not think of any other way but
%0 go to the Security Council and file
our case there.

So, 1 would request Shri A M
Pariq to withdraw his resolution,
sking into consideration all these
¥aots. If he wants, he may move
saother resolution to send our re-
aetions and the opinion of the House
1o the Security Council.

The Minister of Defence (Shri
Krishna Menon): This resolution
¢oming within the private Members'
fime might perhaps—I only said, per-
haps—give an impression that it is
somewhat out of relationship with
the immensity of this problem. We
may not however forget that this
debate, however few we are here,
has n vast audience, an audience just
across our frontiers, an audience in
the world, and particularly amongst
the Great Powers.

_Shri Tariq has moved this Resolu-
¥on which has given us an opportu-
nity of reminding ourselves of this
préblem. It will live with us unless
and until Pakistan vacates its aggres-
8100 on Kashmir territory, because
what is involved here is really the
Sovereignty of this land. Tks. is the
f'-mda'llenta] issue.
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The Kesolution betore us asks us
to withdraw our complaint or rather
our reference—we did not, ac.ually.
make it as a complaint—io the Secu-
rity Council. Mr. Deputy-Speaker,
Sir, I suy with great respect that the
criticism that is made of .he Mover's
approach to this, for availing our-
selves of this remedy is oad, but, if
I may say so, the reasons given for
it are worse. The reasons why we
cannot withdraw this from the Secu-
rity Council are not merely lechni-
cal ones. If they are technical ones,
we would overcome them. The rea-
sons go to the basis of our foreign
poicy, of our approach to interna-
tional affairs and, what isa more, to
our security.

Now, there are certain fundamen-
tal things in connection with Kash-
mir. This debate has roamed far
and wide. Therefore, it becomes
necessary, since matters have been
raised, to refer to some of them ia
brief.

¥irst of all this reference was made
to the Security Council at a time
when conditions as far as were knowa
then were not the conditions that
came to be known afterwards. We
submitted the complaint to the Secu-
rity Council under Chapter VI of the
Charter of the United Nations—Paci-
fic Se‘tlement of Disputes—because
at that time we were not aware of
the fact that Pakistani Armies had
intervened. At least we were not
officially aware. At that time many
Pakistani nationals were there and
they were aided and abetted by
Pakistan; but it had not become a
warlike action by a constituted

State.

Gecondly, at that time our one des.ire
was to limit the spreading of conﬂ'lct.
Reference has been made—and T think
it is only right to refer to it.—allega-
tion has been made to the sin'.ster role
of Lord Mountbatten in 'thxs affair.
Apart from being a reflection on Lord
Mountbatten, it is rather a reflection

on this country. We were a selt-
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governing Dominion at that time and
it was incumbent on the Governor-
General as the Head of the State to act
according to the advice of his Minis-
ters. So, if we place the responsibility
on Lord Mountbatten, we are really
blaming our Government and our
Prime Minister, But, in fact, what is
alleged is not the case at all. Lord
Mountbatten’s role in this, as Head of
the State, was to accept accession. But,
in the subsequent letter that went out
there was some reference to the ascer-
tainment of the opinion of the people
to which I shall refer later.

Therefore, the main position in re-
gard to this was this: we went there
at a time when we did not know as
much as we did later. And, our lack
of knowledge was not due so much to
our lack of care as to the fact of deli-
berate concealment on the other side.
And, so, when Pakistan made its reply
—some 15 days later—to the United
Nations they answered our application
with scveral points—I think it was 14
or something of that kind. But only
one of them referred to Kashmir the
others were references to Junagadh,
Hyderabad and genocide and the two
nation theory and all kinds of things
which had nothing to do with this mat-
ter., The long reply did not refer to
the Kashmir State except a two line
paragraph or so in which they denied
aggression. The others arc irrelevant.
Our complaint was, therefore, in fact,
met by denial which, afterwards, was
proved by U.N. Observers to be wrong.
Therefore, there has been no legiti-
mate or proved fact in support of ‘he
denial.

Reference has been made to the fact
that aggression has not been found by
the United Nations. This is to throw
away the support we have got from the
findings of the U.N. Commission itself
when Sir Owen Dixon stated that on
such and such a date when the Pakis-
tani forces crossed the frontier they
committed a breach of international
law. That might be a roundabout way
of saying it. But it was a finding that
aggression had been committed.
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In this matter we have to stand from
on various factors. Ours being a
modern nation, though an old country,
being a modern nation, having come
into independence after the emergence
of the United Nations and the Charter,
the commitments in relation to the
Charter are part of our Constitution.
Therefore, we are bound as much by
the municipal law of this country as by
the international obligations which
have been sanctified or accepted by our
municip:l law. We ecannot get away
from the obligations of the Charter of
the United Nations.

Secondly, it is not our interest to get
away from it. The solution now pro-
posed, if it were accepted, would be
something like saying, if you have got
a bad headache, cut off your head. That
would be no remedy. So, to displave
the United Nations and to lend our
support even if we are badly hurs
would be to disown and disengage our-
selves from all the obligations, moral
and otherwise we have entered into. It
would accentuate or rather would take
us away from the forces that operate
in this world towards world peace and
co-operation and human development.
What is more, it would belie every pro-
fession and every declaration that we
have made before that body in this re-
gard. It is quite true that aggression
has not been vacated in Kashmir, It is
also true that even the United Nations
in its resolutions—it is sometimes for-
gotten—has found in favour of our
sovereignty of that region, because
every resolution speaks about the
sovereignty of Jammu and Kashmir—
Jammu and Kashmir is an integral part
of India—and because there are no
States in this country, whether it be
the Maharashtra that has to appear or
Gujarat that has to appear next week
or Kerala in which there is trouble
often or Bengal or Punjab, there are no
States with international boundaries,
with frontiers. The frontiers of Jammu

“and Kashmir are on the Arabian Ses,

the Bay of Bengal and the foot of the
Himalayas. That has been sanctified by
the declaration of the UN. whers it
speaks of the sovereignty of the
Jammu and Xeshmir Government
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which is indeed the Government that
is like any other Government, part of
our constitutional arrangements. It is
s0 by international law; it has been
accepted by Pakistan, by ourselves and
the British Government at the time of
Partition. It is international law.

Secondly, it is the will of the people
themselves declared in their consti-
tuent assembly and afterwards by two
different elections from which latter
only those people who were held away
by duress were prevented from parti-
cipation. Even if they had voted against
it would still leave a large electoral
majority in favour of the declared will.
Therefore, the plebiscite has been gcne
through. We come to this question
raised by Shri Sadhan Gupta. He said
that we made a mistake in making a
commitment about the plebiscite. We
are inclined to accept the versions of
other people about us; we are cven
hkely sometimes to accept such terms.
Two or three years ago, it was common
in our country to speak about Kashmir
and India as if they were two separate
countries. We have got out of it. Simi-
larly, when we speak about the plebi-
scite and so on, we are accepting the
version of people who do not agrec
with us. We made no commitment in
regard to the plebiscite without any
conditions. True, we have referred to
it. The only resolutions of the U.N. by
which we are bound are the resolution
of the 13th August, 1948, 5th January,
1949 and the 17th January or whatever
it is. These are the only resolutions to
which India has agreed. Every deic-
gate, myself or any representative of
the Government—every delegate had
been instructed and has said it before
the Security Council that we are not
bound by any resolution which we
have not accepted. We may in good
faith try to earry out what the Secu-
rity Council decides; we cannot pre-
vent the Security Council passing re-
solutions anything more than we ean
prevent the SBATO powers declaring
India to be umder sheir protec-
royalty were to refurn fo some
particular coumfry whose mame I
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shall not mention and were 0 say,
“Macmillan was my ancestor and the
whole continent of America is part of
my country”’, we could not stop him
doing it, You may send him to some
place for mental cure. If the Security
Council were to pass any resolution or
the SEATO powers were to say ‘that
any country below the 32nd parallel is
under its protection, we cannot stop
them. We can only refuse to accept
them. There was thus no question of
any resolution being accepted,

It takes me to a point of the plebi-
scite. There is the “Plebiscite Front”
and what nott What has been their
view at the U.N.? We accepted it as a
working basis some years ago. Some
years ago, there was a resolution which
was divided into three parts; it is what
may be called a concertina resolution.
One part is tied up with the other.
The second part becomes operative
only when the first part is performed;
so also, about the third part. Our con-
tention has been and I am glad to say
that it is now regarded as at least not
controvertible—that the first part has
not been performed. That first part
was that the Pakistani elements in the
territory of Jammu and Kashmir must
withdraw. Their contention wag that
they were not there; and it was said
that all the forces that there were at
that time, except such people as were
required for local police work in the
so-called Azad Government should
withdraw. At that time when the Re-
solution was passed, the Northern areas
were not under the Azad Government
and in fact the Pakistani delegate him-
self admitted that he had no control
over it. Therefore, the whole area
which is now g0 significant to us, much
more than is realised by our country-
men,—Baltistan, Gilgit, the whole area
of Chitral, the frontiers with China,
Soviert Union and so an, that is, those
area: —was never part of Azad Kash-
mir; those areas were and are within
the sovereignty of the Jammu ard
Kashmir Governmend!.

So when this resolutiom was passed
the Pakistan Government had agreed
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te withdraw all these forces. Not only
did they not withdraw these
forces, they accentuated and added to
them. Therefore, the first part has not
beem performed. and unless the first
pard is performed the second part is
not triggered. That has been our argu-
ment. ] hope we have success{ully
eastablished it that the first part has
not been performed and, therefore, we
egunot look at the second part because
# is necessary %0 have the first part
performed.

Supposing, for argument, sake, the
trsi part has been performed, then
egines performance of the second part
whieh, maybe on account of our weak-
mness, mayoe because we are pre-
oesupied, maybe because we never nad
experience in thess matters, has been
easily “translated”, by those who ought
10 know better. gs meaning de-militari-
sation. We have never at any time,
whether in Shri Gopalaswami Ayyan-
gar's time or anybody’s time, agreed to
the de-militarisation of Kashmir. No
seyereign nation will agree to de-
militorisation of its own terntory. And,
on behalf of the Government of India,
1 would say—we are accused of passion
in this matter; as the Prime Minister
rightly said, it is not my passion, I only
reflected the passion of the country in
this matter—we would not permit, we
would .ot agree to any tribunal how-
eves great, we would go down as a
people rather than agree at any time
$0 de-militarisation.

So there is no question of de-mili-
tarisation in this matter. There is
another puint in this first part. Apart
from the withdrawal of these troops,
it was said in the first part that it was
sncumbent on the other side not to
ereate eonditions which would create
wrbulence between us. So, when they
carried on all this campaign with a'l
iheir heart and when speeches were
.. made that they would invade us the
yehad, they created that kind of con-
ditions and they have broken the first
pan,.\'\?{;,.‘j&

So unless,PMan behaves like a
civilised nation and | carry on a
war of ncrves, 2. pdychological war
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against us, continually pricking our
front ers and everywhere, as she has
been doing, unless 'he first part is ful-
filled—che first part was not fulfilled—
and I make no reservation in this ma#
ter; the first part in regard to the re-
sojution of 13th August remains un-
fulfilled and, wha' is more, it remams
violated—the secona part does not
come intp operation.

But even if the tirst part has been
performed, the second part would re-
qurre taking away, first of all, of the
forces, the 32 ba tal ons of the so0-ca.led
Azad Army, Pakistan's regular army
that have come 1n possibly after the
conclusion of cease-fire, arter the draft-
ing of these agreements 1 58 only
when they have been removed that
other ma:ters would come in.

Then, what is it that in the second
part we have committed ourselves to?
We said we would withdraw our elves
at certain points. I am sure I am not
endangering the security of the coun-
try when I tell you that even today on
the so'l of Jammu and Kashinr, the
number of Indian Armed Force: is at a
level lower than permitted by the
cease-fire agreement. That is tha paci-
fic approach hat this country has made
to this problem.

Supposing it was the case. even the
second part has been performed, what
do we say in the third part? We never
said anything about a plebiscite in the
third part. We s'mply said ‘hat we
would discuss with the Pakistan Gov-
ernment certain methods, this, that and
the other, and out of those methods
were put on g kind of architectural
plan in the 5th January resolution. It
was not an offer of plebiscite. In fact,
there are various documents, which
you can obtain from the Ministry of
External Affa‘rs, where the United
Nations itself has said that plebiscite is
only one method of ascertaining the
opinion. So the plebiscite which has
by repetition become almost a gospel,
was not a commitment on our part. If
it was a comm’tment it was a condi-
tional commitment, it required the
satisfaction of three or four stages of
conditions, which have not only been
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1 fulfilled but have been violated by
e petion of & reverse kind.

Sé, when we went to the UN., wes

agreed to thig resolution in order to

4 the area of war, in order that

ﬂlp qaecxﬂc purpose ot the United
Nations may be promoted.

The second point we have to remem-
Wwer is this, that we have not taken a
“Dispute” to the United Nations. There
s mo dispute, 80 far gs we are concern-
ed, about Kashmir, There i8 no more
a dispute about Kashmir than there ia
a dispute about UP. What is before
the Seeuridy Council, under the terms
af e Charter, is g “Situation” which
is very different from a “Dispute”.
And what is more, the Security Coun-
&l has not got the powers under the
Charter to adjudicate in a legal dis-
pute. That could become the function
of the World Court if we agree to its
jumisdietion. But no legal issues can
be resolved at the Security Council
wmder the terms of the Charter. There-
fore, if it is a dispute, it must be either
a boundary dispute or a legal dispute.
if it s a boundary d'spute, it would
hmave to be settled under the terms of a
paeifie settlement where there must be
agreement on both sides, Therefore,
we have referred no dispute. We have
rveferred a situation—I have forgotten
the relevant clause of the Charter—
whieh was inimical to the peace of the
world, which was deteriorating the re-
lations between two countries and
which might lead to this, that and the
other.

The third fact to be remembered is
this. Perhaps the House would not feel
veyy much moved by it, but they are
farsdliar with this phenomenon as well
as vther individuals at the United
Nations. In all these years, we have
been makigned up and down the world
on many charges. We have been charg-
ed with genocide; we have been charg-
ed, for example, with ill-treatment of
the minorities—who are the fajorities
in Kashmir—and what is more, we
have been told that the Muslim popu-
lations of India—I hope the Muslim
Population, if they recognise them-
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selves as a separate identity, w'll take
this into account—we have been charg-
ed with holding the Muslim popula-
tion of India as a hostage in regard to
Kashmir—a large hostage indeed, of 60
million. So, that is the third factor,
that we should bear in m'nd.

The four'h is that it is quite true the
resentment of this House and of this
country as a whole in regard to the
Security Council is understandable,
that the Council is composed of 11
nations, most of them nations whose
cons:itutions are founded in the ideas
of truth and liberty, who have not
thrown their weight on the side of re-
wisting aggression.

Even as late as last year, the Sec-
retary-General, when called upon in
another connection to s'ate the juridi-
cal position about the chang's of
sovereignty, said that no act of war
could be perm'tted by the United
Nations to change wha! is called the
status juris. That is to say, tho State
of Jammu and Kashmir is part of this
country under the international law
under the ‘erms of the Constitution in
1935 which was implemented at the
time of partition, and what ‘s more. by
the fact that the United Nations them-
gelves have recognised in ‘heir resolu-
tions on Jammu and Kashmir—When
the question of Jammu and Kashmir
wag raised—that Jammu and Kashmir
Government had no international status
except inasmuch as they could be
either related to us or to Pakis'an—of
course, it related to us. Therefore,
this position having been recognised,
there could be no question whatsoever
of our surrendering any part of this
territory, and that is why our position
has been on the one hand consistent
with the background of our country
and the necessities of the world and on
the other with the practical considera-
tions of the situation.

We have told the Security Council
that 40,000 to 42,000 sq. miles of our
territory remain under external occu-
pation, There is yet another thing
that is not fully realised; they have
been annexed by Paklstan, I believe,
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under clause 1 sub-clause (2) of their
Constitution legally from their point of
view. and from our point of view ille-
gaily. They have been annexed by Pak-
mtan. We have not recognised and we
will not recognise the fact that we have
ceased to be sovereign over those ter-
ritories. What is more, under our
present Constitution, with the recent
decision of the Supreme Court, no
Government in this country except by
an amendment of our Constitution, can
alter the boundaries of Jammu and
Kashmir, because they are part of our
sovereign territory, and there can be
no change of our national boundaries
except by an amendment of our Con-
stitution. So, it has been made very
clear, Therefore, the excitement on
the part of Shri Tariq about Mangla
dam js natural, but, in my humble
submission, unnecessary, because, no
Government in this country—not that
# wants to do so, but even if it wants
to—can alter the boundaries; it is not
possible except by a chinge in our
Constitution.

Then, reference has been made to the
fact that we are not taking enough
care about it: what have we done to
take our country back? Questions
have also been asked with regard to
the present position. First of all, I
would like to say that the present posi-
tion is that on our sovereign territory,
are two administrations: one is the civil
administration of India functioning and
the Government of the State of Jammu
and Kashmir, indeed as any other
State, and the other is the de facto
administration which is inimical to the
exercise of our sovercignty, the so-
called Azad Government and certain
principality governments presumably
in these mountain States. This is the
de facto position; and these are held
apart not so much by physical forces
as by voluntary agreement on our gide.
It should not be forgotten that India
was the party which initiated these
ocease-fire negotiations. And that we
negotiated at a time when, as some gne
has stated, there was the prospect of
armed victory. Rightly or wroagly,
ad T believe rightly, we took the view
that victory by armed forces alome s
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not enough and it is necessary to pro-
ceed to a settlement. On either side of
the cease-fire line are gbservers of the
United Nations and it would not be
proper for me to mention what I feel
about the performance of the opera-
tions in so many cases. They are com-
posed of many nations, and I regret
to say that many of them belong to
military alliances, whose business it is
to report on cease-fire violations. These
violations are complained of by the
Parties and, if you look at them, they
will look like a score-board! That is
to say, the aim appears to be—I speak
subject to correction, because there is
the risk of criticism, but this looks like
a score-board—to even up. Actually,
we made some hundreds of complaints
—I forget the number now, I think it
was 1,028—against Pakistan and they
have made 870 complaints against us.
But the score is always even it is
always slightly tilted against us over
the years. It looks like that. We will
leave that alone.

This cease-fire ling is not held by any
armed forces but is held by observers
and by a law that, in fact, operates
against us, because we observe inter-
national law and very scrupulously,
that is, within five miles of that line
no armed forces can aperate, with the
result that when a raid is committed,
we cannot do anything about it, be-
cause our uniformed men are preclud-
ed from going there which will violate
that line. That is the position regard-
ing the cease-fire line. Of course, I do
not want to whine about the position
and we are carrying on as best as we
ean.

Mr. Deputy-Speaker, the worst part
of it is that during the last three years
congiderable acta of sabotage have
taken place inside our territory, end
when I say territory | mean our ad-
ministered texritory, a very unfortu-
nate word, ] hope Dr. Ram Subhag
Singh is not here.

Dr. Ram Subkag Simgh: I am here.
Shri Krishns Memon: In a paut of
ewr adminigtered territory, these achs
of sabotage have happenel. This was
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ariginally initiated by an ex-General
called Akbhar Khan, but it so happens
that we have an Institute of Arma-
ment studies. Arms research and what
not, and there is no doubt whatsoever
that the materials for these sets, the
personnel for this, the money for it,
according to the investigations, have
proved to come from Pakistan. It is
an act of under-ground war or guerilla
war against us. We might take the
evidence of what cannot be called an
authority inclined in our favour, the
News Chronicle of London. It says:

“An unofficial cloak and dagger
movement has been launched in-
side Indian Kashmir by fire-eating
General Akbhar Khan, a veteran
of the 1948-49 Kashmir war days,
to counteract the internal distress
and bolster up his own position. . ..
Thus, this tacit encouragement of
subversive movements of General
Akbhar Khan suggests he intends
to have Kashmir by fair means or
by fOU.L"

Then he goes on in various places to
talk about taking these places by force,
if need be, Our policy is based on
friendship with our neighbours, who-
ever they might be, but equally it is
based on resistance to aggression.

Now much has been said about our
preparedness in this matter. We can-
not shut up our minds, and indeed we
did not, and we told the Security
Council that on the other side of the
Indo-Pakistan international frontier,
not the cease-fire line but upon the
ether side of the Indo-Pakistan inter-
national line is not only the country of
Pakistan but a member of a great
military alliance. That is to say, it is
like our war machinery in British
days. This country’s power at that
time was not what was collected here
but what was here and the British
war office put together. Similarly,
Pakistan stands in a greater military
alliance and in view of the various
conditions, I do not want to go into
greater detail about it It i@ said or
thought that the change of Govern-
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ment in Pakistan has brought gbout or
is bringing about some results. I hope
it will. I think we may not forget
these things, because we have to keep
our powder somewhat dry, even if we
trust our neighbours.

Dr. M. S. Aney: Completely dry..

Shri Krishna Menon: This is what
the General said when he was com-
manding an army, and he was not a
pensioner, He said:

“I hope to have an army which
is highly skilled and it is on that
that the future of Pakistan will
depend....The American commit-
ment was to give the Pakistan
army the means to create certain
units that would balance certain
divisions. This programme has
now been geared in. It is moving
splendidly. It is a limited pro-.
gramme."”

17 hrs.

It was “limited” two years ago and it
is gtill “limited”. Then he goes on to
say—this is a press report:

“General Ayub said that this
was, for the first time, that exer-
cises envisaging the use of tactical
atomic weapons were being staged
in Pakistan. .. .Hitherto, the Pakis-
tan Army’s studies have been con-
fined to studies of atomic warfare
in the tactical field. ‘To put our
observations to a practical test,
this exercise is being staged.” The
conclusions and the technique of
fighting in nuclear battle-fields
would be evolved from this exer-
cise. The exercise is being staged
keeping in view the terrain in West
Pakistan plains....”

This is the important pary of it.

“The exercise is being staged
keeping in view the terrain in
West Pakistan plains where
riverine obstmcles....”
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) maid:
“There are no rivers on the
other side in the way of obstacles.”

‘That fs, the whole idea is that all these
things are in order to resist the Soviet
VYnion but the riverine obstacles are
on our side. I maid:

“] do not have a copy of a map
%o circulate but you know where
riverine obstacles are.”

The report goes on 10 8ay:

“The battle has been developing
during the past two months. Now,
the climax is about to reach.”

This has been the position two years
ago. It is not my purpose to heat up
any difficulties or to come in the way
of any conciliatory processes that go on.
Goimg back to this question of ex-
plgsions inside, during the lost three
years there have been 229 cases of
explosion in the territory of Jammu
und Kashmir, on the whole working
eut at an average of 90 a year, that
is 10 say, one in every four days.
When 1 say explosions, at present they
are not what may be called merely
eountrymade explosives of any kind
but they have war materials in them.

Also, in the same period there have
been infiltrations into our territory,
fiast starting at just over a hundred
. going up to 211 in 1958, 152 in 1959
and 25 in the few months of this year,
that is, the first two months of this
year. Infiltrations mean not people
who come because they are hungry.
‘The infiltrators are international cri-
minals who are penetrating our fron-
tierse and who have been either arres-
1ed or rounded up and =0 on. But as
eireumstances obtain, we do not deal
with al] these people every time.
They can be pushed back. They are
pushed back. But these are the fel-
Jows who really iry to do harm. So
there is an act of incipient aggression
against us going on all the time.
This should be borne in mind and it
should not lapse into the background
of our thinking when we are talking
©f ihe territorial integrity of our land.
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Now that takes us to the lust of our
positions. Government caumot accept
the Resolution as it stunds for the
reasons I have stated und not because
some technical positions cannot be
found if we want to. There are
technical difficulties, but they ean
probably be overcome. It muy even
be that the Security Council is tired
of it. But suppose that you withdraw
it from the Security Council, there is
nothing to prevent the whole issue from
going before the General Assembly.
At the present moment it does not
go before the General Asscmbly where
it is possible to gear votes even more
because it is tied up in .he Security
Council. Two organisations of the
United Nations cannot debate the
same question. at the same time.
Therefore it does not go in the way
the more assumes. But if we were to
withdraw this question from the
Security Council, because we want
to, cer'ain consequences follow. We
would have proclaimed to the world
that now the Charter is no longer
worth adhering to. That will be a
grave decision to take.

13414

Therefore it is not only Kashmir
that is involved. It is the basis of
our foreign policy, it is the hasis of
the world organisation and our whole
approach to peace and world co-opera-
tion that are involved. Therefore
whatever risks we may have in this
matter—and there are no risks just
because the question is in the Secu-
rity Council—the only eventually ie
that it is possible for Pakistan to
bring 1t up now and then and have
a debate. But there are no military
risks just because the matter is in the
Security Council. On the last occa-
sion when this was brought up before
the Council of Pakisian the risk was
of foreign intrusion under the guise
of importing ‘“United Nations Emer-
gency Force”. It was sought to be
proposed in the interests of Pakistan,
by some of the western powers that
a United Nations Eemergency Force
should go into the territory of Jammu
and Kashmir. The Government’s
reply at that time in uno uncertam



1341§ Resolution re:

terms and in extremely categorical
ones wag that we would not allow
in any circumstances, foreign soldiers
to tread on our soil, that is to say,
we would not permit the bringing
in—not only not permit we would resist
and push them out—we would physi-
cally not permit anyone entering the
territory where our administrative
writ ran. If the idea was to bring
them on the other side we may not
de able to prevent it except by an act
of war. But we would regard that as
further violation of our sovereignity
and with international support.
Therefore, in 1958 I think it was, the
Government of India very stoutly
resisted the proposal for the sending
of a United Nations Emergency Force
for this purpose, which would have
meant the sending of troops of certain
ecountries acting as international
soldiers—for what purpose, one does
not know—because that would have
been violation of our territory, and
the Security Council was prevented
from such action.

There is at the present moment no
actual physical danger to us, but
there is this question remaining un-
resolved but in the Council. From
a mora] and legal point of view there
is much to be gained. Therefore,
Government cannot agree at all to
this resolution. Speaking for myself,
it wou'd be very wrong for me to
say that it should not have been
brought, because there are various
parliamentary methods of raising
issues. This is perhaps one of them.
It is important that we should have
this question in our minds, partly
because of the presence of the Indian
army on the soil of Kashmir, and much
more so on account of the economic and
democratic development that has gone
on in the State of Jammu and
Kashmir.

There is comparative quietude, and
the solution of the problem of Jammu
and Kashmir will rest on the indus-
trial and economic development of
our land and the maintenance of our
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unity. That way, the political aud
social equilibrium will so shift that
there will be no option for the people
on the other side except to join thedr
brethren on thig side of the Cease-
fire line.

Thus it would be bettar for ws, it
would be part of our policy that we
do not attempt to do thay by the
violation of an agreement we have
reached. We have told the Security
Counci] that under international faw
every agreement that we have enter-

" & into, we shall carry out. DBet we

shall not accept an agreement bemmuse
somebody says we have accepted it.
Secondly, we have also confirmed, we
have pointed out that there are cer-
tain principles and doctrines of inter-
nationa] law which have to be observ-
ed, for example what is called in
dubins mittius, that is to say, if a treaty
is entered into by (wo sides has te
be interpreted, it has to be always
interpreted liberally in favour of the
person who carries the greater bux-
dens in the implementing of it.

Therefore, in regard to all these
matters a different view has to be
taken. But it very much depends
upon the determination of thls coun-
try. We may not forget that not long
ago—it is now getting on to thirtean
years—this coumtry, this part of India
was invaded, invaded first by irregu-
lars numbering about a quarter mil-
lion, and for a few days a single bat-
talion of the Indian army was res-
pongsible for checking the tide of inva-
sion. And on the soil of Kashmir
lie buried some of the best officers
and men of our fighting forces. We
owe a debt of gratitude to them, and,
what is more, we owe a debt of obli-
gation to see that there shall be no
residing on our part—no bark-slid-
ing on our part in this matter.

Kashmir is a live issue with wus,
Decause it is part of our sovereign
territory, not because it is a piece , of
land; it is part of our history, it is
part of our kinship, it is a sector of
our people. What iz more, the ecomo-
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mic development of that territory,
the development of its resources, and
the prevention of the intrusion of the
apparatus of international conflict in-
10 the Asian Continent, is very much
dependent upon our ability to main-
tain our hegemony over this strategic
ares.

Dr. Ram Subhag Singh (Sasaram):
Sir, because a little reference was
made to me, may I say a word? I
am very grateful to my friend....

Mr. Deputy-Speaker: Order, order.

Dr. Ram Subhag Singh: Only one
thing, if you permit me. Otherwise
I will sit down.

Shri D. C. Sharma (Gurdaspur):
‘fhere cannot be a speech of Shri
Krishna Menon without his interrup-
tion, and there cannot be a speech of
Dr. Ram Subhag Singh without a
reply from him.

Mr. Deputy-Speaker: Shri A. M.
Tarig. He will be very brief now.
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Mr. Deputy-Speaker: I shall now
put amendments Nos. 8 and 4 of Shri
Yaipeyee to the vote of the House.

The amendments were put and nega-
tived

Mr. Deputy.Speaker: Has the hon.
Member the leave of the House to
withdraw his resolution?

VAISAKHA 2, 1882 (SAKA) !. Discwssion re: 134320

Fnocographs of
Voters of Calcutta

South-West Parlia-
mentary Constituency

Hon. Members: Yes.

The Resolution was, by leave, withs
drawn.

Shri Kalika Singh: He
drawn it conditionally.

Mr. Deputy-Speaker: No conditions
attached to it.

has with-

17.12 hrs.

DISCUSSION RE. PHOTOGRAPHS

OF VOTERS OF CALCUTTA SOUTH-

WEST PARLIAMENTARY CONSTI-
TUENCY

Shri S. M. Banerjee (Kanpur): You
will remember, Sir, that while mak-
ing a statement on an adjournment
motion or a calling attention motion
the other day, the hon. Deputy Minis-
ter of Law clarified, or tried to clarity,
the position or conditions prevailing
in Calcutta relating to this by-elec-
tion. I am going to quote from his
statement to show that the by-elec-
tion in the Calcutta South-West Cons-
tituency is going to be held in a
chaotic condition.

According to the figures supplied
by the hon. Deputy Minister, the
total number of voters in that cons-
tituency is 3,41,933. Out of this
number, 2,15000 voters have been
successfuly photographed up to the
18th April, 1960.

17.13 hrs.
[MR. SprakERr in the Chair]

Identity cards totalling 1,90,600 have
been issued to the voters. A further
7,000 cards sent out by the authorities
have been returned undelivered. as
the persons were temporarily absent
or had permanently left their resi-
dences. So if you summarise all the
figures, it ocomes to this that
1,26,933 voters have not been photo-
graphed, while 7,000 identity cards
have been returned undelivered.

1 may mention for the informatiom
of the House that when they photo-
graphed these 17,000 voters they
must have been staying in some





